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the Registry 	 Date 	
Order of the Tribunal 

ucation is 
not in tne 

31.1.2003 	 Heard Mr M. Chanda, learned 
F 	. 	 . . 	•cQunsel for the applicant. Issue 

.•1 / 
	

notice returnable by four weeks.. 

List on 7.3.2003 for admission. 

,1ijL&03 	I .. 
Vice-Chairman 

.1 	
n}zm 

• •1 Th/ 

404.2003 

thtA 

fr m 

•,. 

for.  
vde 
Dat 

—/;'ie bt 
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dQ.,i N0.! 
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1)fi/3 

4i 
•Iaycz/4. 

mb 
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dimt 
M oxy t 1. 

Mr. A. Deb Roy, learned Sr. 

C.G.S.co for the respondent Nos, 1. to 

3 prayedor time for filing written 

statement. Mrs. R. S. Choudhury, 

learned counsel has entered appearance 
on behalf of the respondent No.4. 

List on 2.5.2003 for reply and 

further orders. 

Vice-Chajan 

•. 
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2.5. 2003 	Hoard Mr. M. Chanda, 1 earned 

. counsel for the applicant. 
Uy No reply so far fried by the 

kz4 respondents. The application is 

admitted..Call for the records. No 

JIN ~Lo ~5- fresh notice need to be issued. 

On the prayer of Mr. A. Deb 

t;Roy, learned Sr. C.G.S.C* for the 

resondents further four weeks t ime 

is allowed to the respondents to 

file written stateent. List on 

3-Q. 	QWLLNL,J 11.6.2003 for orders. 

I 
V't,VW 

• V . 

Vic e-Charrnan 

• 	1b'0, mb 

13.6.2003 	List again on 	26.6,2003 for 

for filing written statement. 

>- 
V Vice-Chairman 

mb 

26.6.2003 	Written statement has been filed. 

The casemay now be listed for he , ng 
• on 1.8.2003. The applicant may file 

- rejoinder, if any, within two weeks from 
today. 

V  

Vice-Chairman 

• mID 

l.:8.2003 	On the prayer of 	. I. Choudhury, 

; learned counsel for the respondent No.4, 

the case is adjourned. List on 29.8.2003 

for hearing. 

Vice-Chairman 

mb 

:, 	• 	:- 	

V 



Office Note 

.counsel for the 'parties case is 

..'.••1adjo4ned to 5.9.03 for hearing. 

I  
1 '• 	 ice-Chairman 

im 

. 	5,9.2003 	4 	On the prayer of Iv's. R.S. Chid -  

hury, learned counsel for the respondents 

the case is adjourned. List on 12.9.03 

for hearing. 

• 	
I 
I 

Vice-Chairman 

mb 

1 12.9.2003 	Present: The Hon'ble Mr.K.V.Prahaladafl 

4 	 ' 	Administrative Member. 

cn the prayer made by Mr..A.Deb Roy 

learned Sr.C.G.S.C* the case is adjour-

ned and again listed for hearing on. 26. 

26,9.2003 

9.2003. 

4
Me 	mk ber 

Ajoured on the prayer of learned 

counselfOr the applicant. List on 

24.10.2003 for hearing. 

I 

I 

mb 

Vice,4-Chairman 
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I 	I 	 • 	liz 
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Office £4ote 
	Date 	I Tribunai'sUrO.er. 

&_-_-.••. 

19i12.2003 	. 	* oh the prayer of Mr. G.N. 

.11 	 chakrabarty, learned counsel for the 

k 	.. 	 applicant, the case is adjourned. 

List on 9.1.2004 for hearing. 

I 	I 
• 	 I 

.. 

	

8 	. 	 l 
Member (A) 

mb 	I 
I 

9.1.2004 	 Heard Mr. M. Chanda, learned 

' counsel for thLa applicant : and also Mr 

J R.S. Chowdhury,'learned counsel for 

I the respondent No. 4. 

List again on2i.1.2004 for 

hearing. 

Mnber (A) 

On the prayer of the learned 

counsel for the parties list again 

on 15.3.03 for hearing. 

Mexnber(A) 

Liston 26 0 3.2004 a1ongith ,M.P. 

23/2004. 	. 	 • 

rnber (A) 

Heard Mr • H. Chand a, 3.0 arned c oun s 

el for the applicant and also Mr. A. Deb 

Roy, learned. Sr. C.G.S.C. and Mrs. R.S. 

Chowdhury, learned counsel for the 

respondents. 	- 

List on 7.402004 for hearing. On 

that day x jurisdiction of the O.A. will 

be taken up. 

Member (A) 
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terr  

7.4.04 	Heard counsel for the parties. 

Hearing concluded. Judnnt delivered 

in open Court, kept in separate theets. 

Te application is ziisposed of in 

terms of the order. NO order as to costs. 

Member(A) 



CENTRAL ADMINISTRATIV TRIBUN.L 
GUW?iHTI BENCH 

DATE OF DECISION 7.04.2004 

ShriSatish Talukdar, 

• • • • • • • • • • • • • . • 	. . . . . . . . . 4 . . . . . . ........  . . J.PPLICANT(S) 

M. .Chanda 

FOR THE 
APPLICANT(S). 

A 
-VERSUS- 

Ui.n of India & Ors 
• • 	...L • . • . . . • . • . • • • • • • • • • • ••. • . . • 	• • • • • • • • •. • . • . . • . RSPONDEN'r(s) 

ML.Deb Roy,Sr.C.G.S.C. for the respondents 1,2 & 3 
Mrs. R. S. Chowdhury, for respondent No 0  4. 

.......ADVOCJTE FOR TH 

RESPONDENT(S). 

YHE F)N BI 	K • V. PRAHALADAN ,ADM INI5T PAT PIE MEMBER 

THE HON'BLE 

whether Reporters of lèái papers may be allowed to see the 
udgment ? 

0 be referred to the Reporter or not? 

4 hethsr their Lordships wish to see the faIr copy of the 
uagment ? 

*hether the judgment Is to be circulated to the other Benches ? 

udgrnent delivered by Hon'ble Member' ADMINISTRATIVE 

 

 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAH.TI BENCH. 

Original Application No. 4 of 2003. 

Date of order : This the 7th Day of April, 	2004. 

The Hontble Shri K.V.Prahladan, Administrative Member. 

Shri Satisb Talukdar, 
Senior Assistant, 
Office of the Senior Manager, 
Airport Authority of India, 
National Airports Division, 
Dibrugarh, Assam. 

By Advocate Sri M.Chanda. 

- Versus - 

Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of Urban Development, 
New Delhi. 

The Superintendin9 Engineer, 
C.P.W.D. ,Bamunimaidam, 
Guwahati. 

The Executive Engineer, 
C.P.W.D. ,Mohanbari, 
Dibrugarh, Assam. 

.Applicant 

The Senior Manager (Aero, 
Airport Authority of India, 
National Airport Division, 
Dibrugarh Airport, 
Dibrugarh, Assam. 	 ...Respondeflts 

By Sri A.Deb Roy, Sr.C.G.S.C. for Respondents 1, 2 & 3. 
& Mr. K.N. Choudhury, Sr. Advocate assisted by Mrs. R.S. 
Chowdhury for the Respondent No. 4. 

0 RD E R(0RAL) 

K .V. PRARLADAN, MEMBER(A) 

The applicant joined as Khalasi in the C.P.W.D on 

28.6.1967. Subsequently he went on deputation and finally 

absorbed in the Airport Authority of India, Dibrugarh with 

effect from 1.7.1990. From the records available before me 

it is clear that the applicant has been permanently absorbed 

in the Airport Authority of India. This application has been 

filed for correction of his date of birth. The head of the 

department is competent to take a decision in this matter. 

Since the applicant has been permanently absorbed in the 

contd..2 
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Airport Authority of India he has no relation with his 

parent department of C.P.W.D. Therefore, it is for the 

Airport Authority of India to decide about the date of birth 

of the applicant. Service matters relating to Airport 

Authority of India does not come under the jurisdiction of 

the Central Administrative Tribunal. Therefore, this 

application is not maintainable. However, the applicant may 

approach the proper forum. 

The O.A is accordingly disposed of for want of 

jurisdiction. No order as to costs. 

K.V.PRAHLADAN 
ADMINISTRATIVE MEMBER 

ai 

pg 



IN THE CENTRAL ADXL& 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

T 1:e of the case 

Sri Satish Talukdar 

L.l 1. h of Irr:i.a & 0therS 

'\" 	A 

0. A No 2003 

ppl bent 

Respon dents 

nneXUre 

IEX 

particulars Pa:e 
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12 

13 

dated 	1. 10 .. 2001 1415 

3 CopY of 	repreSeflL.t101 
	dated 2.7 .02 16 

05 

06 4 Copy of Impugned order da t e d 
17 

07/10 .06 2002 

Filed by 

te 	61220O2 

dvo cate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GIJWAHATI BENCH: GTJWAHATT 

( An App ii cat I on under,  Sect :1 on 	19 of the Adm in :1st rat i vs 

fr ibuna.ls Act i.. 985) 

0, 	A. 	to. 	
... .... .... .... .... .... .... .... ... .

/2oc 

'BETWEEN 

Sri Sat:ish Talukdar 

Son. of L.ats Alonja Talu kdar' 

liJorklnq as Senior" Assistant., (on deputation basis) 

Off ice of the Senior' Manaqer 

Al rport; Autho .... I ty of Ind:ia 

Nat;ional Airports D:i.vision 

Di b ru qa r h Assarn 

-AND- 

.1.. 	The Un ion of India 

Fep rosen l:ed by the Secretary to the 

Government of India., 

Mi ri 1st: ry of Urban L)eve 1 oprnen t 

New Del h:i. 

S 

/ 



Thc:. Superintend:iriq Engineer, 

CP, L12',. , Bamunmaidam, 

ctnahati 

The E<:ec:ijtive Eririirieer,  

cpjj, Moharhari, 

Di bu qa r h • ssam 

The Senior Manager, (ro) 

i rport cu'th r i tyi of India 

National i.rportDivisjon, 

Lib';.rF-i rport 

c: ib IIJ 	r h 	saiii. 

DETAILS OF THE APPLICATION 

Particulars of order(s) against which this aoDlication 

is made 

This 	app.1 ication 	is 	made 	aqa:inst.: 	the 	Impugned 	letter 

dted 	30,05.2002 	issued 	by 	the 	Regional. Headquarter, 

a hat.i 	commu n I cated 	by 	the 	i. ette r' 	dated 07/10 06 2002 

ré,ect:inq -t;F - e 	prayers 	of 	t;he 	applicant 	for 	Fcor ding correct 

d.te 	of 	birth 	in 	t;he 	Service 	records 	of 	the applicant; 	and 

alsO 	praynq 	f o r- 	a 	direct:ion 	upon 	the 	responderitetornake 

crrect; 	entry 	of 	the date 	of 	birth 	in 	the 	service hook 	of 

- the. applicant.. 	so. 6.1949 	instead of 	30 	1944 and also for 

a 	di rection 	to 	the 	respondents 	to 	allcm 	the applicant 	to 

ccnt;inue 	in 	service 	in 	terrris 	of 	the 	correct, date 	of 	hi rth 

till 	ret;irement on 	superannuation. 

, 

( 
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Jurisdiction of the Tribunal. 

The app]. loan L declares that the sub. ed: matter of this 

app lic:atiori is wel 1 with:i.ri the junisdic:'tion of this 

Hon ble Trbuna! 

Limitation. 

The applicant further declares that this ap1icat:ion is 

lied i,it:hln the l:irn:itat:i.on pr'esc::ri.bed under sect:on-21 

of the Administrative Tribunals Act, 1985. 

Facts of the Case. 

4.1 That the applicant is a ci. t:i.zen of India and as such he 

is enti t:ied to all the r.iqtits prol:ec Lions and 

privileges as guaranteed under the Const:it:ution of 

In d:i a 

4.2: That your app i i can t in .i t I ally appo in ted as K hal as i 

under t h e re:spc'nderits after being sponsored by the 

local Emp] oyment Exchange and being selected by the 

respondents 	in the 	year 1967.   He 	was 	.ini. t:iei ly 	post:ed 

as 	Khalasi at 	C,P,.W.D. ,, Mohanbar.i 	under 	the 

adm:in ist:ra Live con t .... o1. 	of Executive Engineer. 

.3 	That 	it 	is stated that at 	the 	t:irrie 	initial recruitment 

of 	the appi ican t 	he had 	submi t:ted 	all 	relevan 1: 

documents includ:ing 	the age proof certif bate issued by 

the 	t:he.n Headmast:er 	of the 	Airport 	Kanoi L,P.School 

Mohanbari wherein 	his date 	of . birth 	was re.c.:orded 	as 

30.6,1949 and the r'e.spondent;s verified all the relevant 

5V 
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tke 

documents 	Lf101 jdinq the 	$qe 	proof certi f ice t:e before 

alloAling 	him 	to loin 	in 	the 	service 	as Khalesi. Be 	it: 

sttecf 	that 	the applicant: 	read 	up to 	Class IV in 	the 

aforesaid 	Kanoi L.,P,School 	at Mohanba.ri It 	is 

rertinerit to mention here that the 	certificate 	issued 

by t: he. Ken ol L. , P , School was su bm .1 t t;e d 	before 	the 

authority at the time of entry into his service and the 

same was never r:tu rn ed to him by 1: he author i ty T he 

appi 'i cant: also produced his school certit idate at the 

time of interview before the Selection C:omin:i ttee. It is 

categorlcally submitted that in the certi f icate Issued 

by the Kanoi L.P. School Mohanbari the date of birth 

of the applicant: was recorded as 30 ., 6 1949 on the basis 

of records ava.i fable in t:hesc hool 

4.4 	That 	your a.ppi ic.rii: 	c:ame to learn from 	a 	reliable 

source t:hat: he is going to be retired on superannuation 

i, t h ef f act f rom 30 ,. 2004 and on en qu I ry he came to 

learn that his date of birl::h has been wrongly recorded 

in his service as 30,6. 1944 .insi:ead of 306 1949 

The r'eaf t:e. r he had repeated 1. y  app rac had the concern ad 

authorities on several occasions for correctIon of his 

dat:a of birth in his service book as 306.1949 instead 

at 3061944. it Is relevaritto mention here that the 

ap'91 icant: on 2nd July, 2002 sibm:i.t ted a representation 

acidressad to the Executive Engineer, C. P A1 . U. 

Electrical Enqi near. Bamun ima.idam. Guwahati praying 

inter alia for correci::ion of his date of birt:h in the 

service hook as 30 6. 1949 iris t:ead of 3061944 It is 

5v 
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also stated in the said representatj art that at the ti me 

of his of his initial joininq in service the date of 

birth of the appi icani: was duly recorded as 30.6,. 1949 

and also enclosed a copy of the certificate 

suhseciuentiv obtained on 27 ..l....'t999 by the applicant 

issued from the said Kanoi L. P. School He had also 

enclosed alonq with his representatj a copy of the 

aft idavi t sworn in before the Judicial Maqistrate. 

OihrLKia1- h with at declaration to the effect that th e  

date of the birth of the appl:icant is3O 61949 as per 

cert.i f icat:e issued by the Headmaster,  , Kanci L. P. 

School 1 he said rep resen ta tion dated 2. 7 .2002 was 

submitted throuqh proper channel, addressed to the 

Execu ti c Enqinelar, Bamun imaidam, Guwahati • and the 

:ape was in fact I o rwa rded by the present ernp I aye r 

name. 1 y, Senior Manaqer, Airport Authority of lnd:i a, 

Dibai-'h where the appl :ican t is servinq on deputation 

basis. 

A copy of 	the Certificate dated 27.1.1999, 

Af I id&vi t; dated 1.10.2001,  and representation 

dated 2.7.2002, are annexed as Annexu re-i 2 and 3 

respec tivel y, 

4.5 That most su rpr.isinqly 	the Sen br Manaqer ( Aero )  

Airport Authority of India, Dibruqarh Airport informed 

the applicant vide his letter bearinq Na DIB/AAI/E- 

6 (PENS ION) /1397 dated. 07/10.06.2002 informed the 

app ii. cant that Reqiona I Headqtta r'te r, Guwahati vi d.c 

impugned letter No NER/ENOG 5/i. 0558 dated 30,05 has 

3J7bVTaL( 
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carefully C:Ofl SI, dc r:J ifl d rej cc t:ed the c:lairn of the 

app: 1 icrnt. for alteration of his da't;:e of birth to 

30.6.1949 Instead of 30.61944. Hence the p resen t 

app Ii cat I n. 

copy of the impugned letter dated 07/10.06 2002 

Is annexed as Annexure-4. 

4.6 That it is stated that in the impugned re. act: ion letter 

:i ssu ad by the Regional Headquarter off ice • Guwahati did 

not disclose any reason for rejection of the claim of 

the applicaril: for correct entry of date of hiri:h in the 

service book of the app 1 lc:ant, On that score a 1 one. 1: he 

Impugned lei;:ter dated 07/10. 06 2002 is .1. iabie to be set 

aside and quashed. 

4.7 ThaI: it is stated that it 'ou1d be evident from the 

cart: :i fl c.te issued by t: he Headmaster • Kern oi L P .. School 

Mohanbari the date birth of the applicant: is 30,6.1949 

as per records avail able in the school , t.hereas in the 

serv:ice book of t;he appli icant the date of b i r Lh has 

been recorded by the authority as 30.6,. .1944 Therefore 

It would be presumed that the competent authority Aihile 

re.cord:inq the date of birth cf the applicant i n the 

service book c:ommitted a bona flç  clerical mistake and 

as a result the dei:e of birth of the applicant was 

)rongly recorded as 30.6.1944 in place of .30.6.1949. 

Therefore • whenthe subsequent cart .i f ica La issued by 

the said Kano'i 	L P. School, 	Mohanbr:ir i 	produced by the 

appl :jcant before 	the respondent:s along 	w i Lh his 

H 



\VA 

7 

the said Kanoi 	L P. School 	Mohanbari produced 	by 	t;he 

applicant; before the 	rasporiden ts along 	t'&i t.h 	his 

representat;iorr 	the said 	bone 	I ide clerical 	mistake 	is 

liable to be recti 1]. ad 	for the ends of 5ustice 

it 	is 	further submitted that it is not a case for 

aiterat:ion 	of 	date of 	bi rth bu 1: 	an app lice tion praying 

'tor 	rect;iIicat.on for 	bone f 	de c:leric:al 	ruiistake, is 

such quest ion of 1 imi tation or delay cannot stand on 

the way for such rectification in the service hook of 

the appl ic::a nt. 

48 	That 	it 	is 	s t:ated 	that 	if t he 	bone 	fide 	clerical 

mistake 	is not rectit led 	in 	the service 	book 	relating 

to 	the 	date 	of 	birth of 	the applicant, 	it 	will 	cause 

irreparable 	loss, 	injury 	and 	f irianc:ial 	hardship 	and 

service 	prospect 	of 	the 	applicant, in 	the 	facts 	and 

Ci rcumsl:ances 	finding 	no ot;her 	alternative 	t h e,  

app 11. cant 	app roe::: hi n q 	this H o n 	hi. a 	Yr i burial 	for 

protection 	of 	his 	valuable niqhts 	and 	in terests 	by 

passing an appropriate order directing 	the 	respondents 

to 	make 	correct 	entry 	of date 	of 	bIrth 	into 	the 

service, 	of 	the 	appi ican t as 	per 	the 	car ti I ica'te 

submitted 	by 	the 	applicant 	at the 	time 	of 	join mg 	in 

service 	wherein 	the 	date of 	b i r t h 	recorded 	as 

30,,1949. 

49 	That i:his application 	is 	made 	bonaf.ide 	and 	for 	the, 

cause of justice. 

Sy  

( 
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5. 	Grnund.. fpr ..reli 1.,,(s). 	11 ,prnv.i siQfl$.. 

For that • the date of birth oft he app 11 can t has been 

recorded1 n the service book not based on the age proof 

certLf icate submitted by the app]. leant: at the time of 

initial recruitment 'hich has issued by the. then Head 

master Kanoi L .P School. Mohanbar i 

5.2 For that 	
the dat:e of birth of the applicant as 

30.6. 1944 1S i)rorigIY recorded in the service hook. 

53 For that, the correct date of birth of the applicant is 

30.6. 1949 as PC r'the certificate issued by the then 

Headmaster, Kan o i 	L. P Sc hc'o 1.. 	Mo han bar i. 

5 .4 	For that, no grounds is disclosed by the respondents in 

the 5mpugned letter of rej ect.ion of 	the claim 	of 	the 

applicant for 	correct entry 	of date of 	birth 	as 

30.6,. 1949 in the service records. 

5.5 For that, the applicant cannot be. aiio'ed to suffer due 

to ci cr1 cal mistake committed by 1: he r espon den ts h 1 1 e 

rccord:t ng the date of hi rth in the serv ice book. 

5.6 For that, 	
t is a case of bona F ide cierica:L mistake 

hi ic recording d a t e- of bi r t h in t h e- service hook 

i thout prope r ly lookinci into the relevant records. 

5 7 For that it Is the duty of the respondents to eritor 

the. correct date of hi rt'nini the service book of t h e 
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con cern ed employee 	in the te crris of the age p roof 

documents submitted by him/her at; the time of joini ng. 

the serViCe. 

6.Detail .s of rindies exhaytecL,. 

That: the appi i cant states that he has exhausted all the 

remedies available to him and there is no ol:hsr 

al te rnati ye and eff icaci ous remedy than to f lie this 

'3pp .1. 1 cation 

- 

Court. 

The app ii cani 1; further dec 1 ares that he had not 

previously filed any application Writ: Petition or Suit 

bef ore any Cou rt or any other author.i ty or any ot her 

Bench of the Tribunal regarding the subject: matter' of 

this appl :ic::a.t ion nor any such application, Writ 

pt•i'tin or Su:it is pend:ing before any of therri 

Under the facts and ci rcums tences s t:ated above 	the 

app icant hurribly prays that Your L.ordsh.ips be pleased 

to admit this appi ication. cal. 1 for,  the records of the 

(:.-.ase arid issue riot: i ce to the r - espon dents to s how cause 

as t:o why the. rel ief (s) sought for in this applction 

she 1 1 riot be gra.n ted and on perusal of the records and 

after hearing the part:i.es on the cause or :ar.jsas that 

may be shown, be pleased to grant the following 

relief (s) 

v I 
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S.i That the Hon ble Tribunal be pleased to set aside and 

quash the impugned letter bearing No NER/ENO6 .5/10588 

dated 30 05 (An ri exu re4) 	
issued by the Req i on a I 

Headcu arter • CPWD. 6uahatl, 	
h Ich as c:ommuri I cated by 

the Senior M.nag ;3r (Aero) 	Airport Author I ty of India, 

Ljbrugarh Airport vide his letter dated 07/10' 
2002 

3 2 	That 

date 

the respondents be directed 

of birth of the applicant as 

1:0 r ecord 	the 

30 	1949 in 

correct 

p lace of 

30 1944 	in the 	ser'VIcC records of 	the applicant and 

further be 	pl eased 	to direct 	
the e pondents •to 	ci lo'. 

the app! leant to 	COfl tiniJe 	in 	service 
	as 	per correct 

date of birth I 

Casts of the application.  

8.4 Any other relief(s) to which the applicant is anti tied 

as the Hon b1e Tribunal may deem fit and proper.  

H Int  

Purl nci pendencv of this appilca tion, the app I icn 

prays for t he folloi.ifl0 relief 

9.1 That t he Hon bi a Tribunal be pleased to make an 

ohservatlOiI that the pendenCY of this applIcation shall 

not be a bar for the respondents to correct the date of 

as 30,61949 in place Of 
birth of the applicant  

30 6. 1944 in his service records. 

yI 
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10 	 - 

This eppi. ic::at:ion is f 1.1 ed through Advocates 

i._ 

1) 

 

I. P. 0. No.. 

1::ete of issue 

:[ssued from 
	 67 	

4J 

at 
	

O )  

12. List of enclosures. 

s g.\/en in the index. 

/ 4 
( 
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VERIFICATION 

I -, 	S ....I 	Satish 	fain kdar Sori 	of 	Late 	Alonga 

Tl Li kda ..... .aged aboui: 53 years 	presen tiy working as Senior 

.sistant in the off ice of the Senior-  Manager, Airport 

uthor- ity of India 	Nat:ionai c:irports Division. [:ibruqarh. 

ssam , do hereby verify that the s tatemen ts made in 

Paragraph 1. to 4 and 6 to 12 are true to my knou,dedge and 

those made in Paragraph 5 are true, to my legal advice and I 

• 	 have not suppressed any mater I al fact 

rd I sign this verif:ica't:ion on this the 6th da:y of 

-:faruuary, 2003 

I 3 
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IN THE COURT CF THE JUDICIAL MAGISTRATE AT bIBRUGARH 

Dated: 1/1012001 
A F F I D A V I T 

• 	I,Sri Satish Taiukdar Son of late Alonga Talu1cthir,EtId :, 
2 yearn,, by religion Hindu, resident of Mohanbari,p.0. ,P.S 

Lahowal, .Dist.Dibrugarh do hereby solemnly declare on oath 
• 	as follows: 

t,. 
•(\,•f 

.1hat I arj an Indian citizen. 	. 
" 	 . • 	 . 

my date of birth was .30.6.1949 (0th June,1949) 
as ér school certificate. 

- The above Statements are true to the best of my 
knowledge and belief. 

xt '  
- 	 ' Identified by: 	

D E P C' N E N 

Advocate 

Solemnly affirmed and declared before me on iati . . 
by the above named deponent on being identified by ,  
Sri G.Baruah,Advocate on this 1st dy of October, • 
2001. 	. 	 . 

7/( 

c 	
- 	 • 	 •• 

MAGISTRATE: DII3RUGARH. 

1j1 	, r.N'L• 	
• 

4 

1 
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• 	lb 
• The 1xocutiv Engineer,. 

C.P'1.D. (Electrical •ngineer), 
• 	Guhtj -.. 

Brnunjm1dtn, 
Gwnhti-'21 

JJttod, the 211j}uiy, 2002 
Thiough• 	QU_ 

Ropoctd Sir , 

I hv thc honour to •Jt0tE that I hflvG •brn 
rving in the Civil Avitian Dptt. Erlir I arv 	in 

Pett.of C.P.'i.D, ,Mohnhnri oinco 1967. 

My (In to r,f hi rth w ci 30. 6 1949 I 	tuc'tic 1. ! 
11ohrnbrj Airport Kcinoi U. School, DibruizMrh i  I hrwi-h 

trIclOOD i copy of nr School certificate cortifyin ny dc; 

of birth. I dso encioco an Aff1(Ivit duly sworn 

M istrate, T.)ibrui;rh,for your rody refor. 

That Sir, vhflo joining my nexvice, 1 hrvi 
(j't r000r(le(1 my cto of birth on 30th Juno, 1949.( 1949 ) 

I h,ve boon given to underitnnd th- ny r 

of birth In my oervic record hai boon ins;dv'trtifi.y 

a 30.6.1944. 

I, thrtforo horohy moot hnbly prr.toyt).'. 
honour to mcko rJec inry correction of my (Iota of birth Hhi i,y 

urvico both for the en1, of j.untic, • • 

lours ILitt).:UJ.1y, 

( Satieh Tc]ükdir) 

Senior Op ertor (Jng1neo ring • 

Airport Jhithority.Mohnbnrj. 	• 

Dibrugrh Airport.. 



	

t7 	 4 
1; 	

AIRPORTS AUTHORITY OF INDIA 4 

	

S 	
(NIT!ONAL AiRPORTS DMSON) 

??f L7v ..... p/AA.IjE.-6 (pENsI0N/ /97 	 O7-06-2oO2 

To 
shri s,C.Talukdar, -7? operator 

( 	AAI,Dibrugarh Airport. 

Subject:- change of date of birth0 

An extract copy of RHQ,Guwahati Office letter No. 
NER/GG.5/l0588 dated 30-05 is appendedbelow for yo 
information. 

C S. SRINISU ) 
Sr. Manager 9  (Aero) 

AAI,Dibrugarh Airport. 

" The case of ShrI S.C.Talukdar ,Operator (Engg. 
Electrical) attached to your stqtion for alternation of his 
date of birth to 30-06-49 instead of 3046-44 has been 
carefully considered but can not be acceded to 

The official may be informed accordingly.' 

S., 

I 

/f 

• 	786012 	
TT: SENIOR MANAGER(AERO) 

' Dibrugarh Airport, Assam 	Pin: 786012. 	
(Telephone-Fax) : 0373-381763 (0) 

82532 (0) 

• 	

5 

 

82755 (0) 82523 (R) 

11 



VAAI A T N A 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

1-1 

0. A. No. 	A 
5ic 	 .App1icant(s) 

-Vs-- 

. 

 

S 

 

  

L 

Union of India & Others,. 
.Respondent(s) 

Kow all men by these presents that the above named 
tiplicant do hereby appoint, nominate and constitute Sri 
M.nik Chanda, Sri &e'-Cthrh and Sri S..  
Alvocate ( s) and SL.I c h of be 1 ow men t ion ed iidvoca te ( a) as she 1 .1 
a6ept this VAKALATNMA to be my/our true a n d lawful 

vocate Cs) to appear and act for me/us in the above noted 
c&se and for t:ha t purpose to do all acts wha tsoever in that 
cbririe.ction including depositing or' drawing money. 'filing in 
c:4 taking out papers • deeds of compos;it ion etc. for me/us 
aij on my/au r behalf and I/We agree to ratify and c:onf i r'rn 
elI. 1 sijc:h c.'t;s to be mine/our for all intends and purposes, 

case of non-payment of the stipulated fee in full, no 
vocate (a) a hal 1 be bound to ap 	r' pea and/or act on my/au r 

b hal f 

10 witness whereof , : r /We hereunto set my/our hand on this 
I: Ie 	day 	of 	•,,,,,,,,,,,,,,,,,,,, 2002,, 

,RLeived f r o m t h e 	Mr. 	 nd A cc:epted 
E,ec:u tent sati af i e d 	Sen br odvocate wi 1 1 
Atlilid accea ted. 	 lead me/us in t: he case.. 

5-4c 
Advocate 	 Advocate 	 Advocate 



Notice 

From 
G.N.ChakraborLy, Advocate 
Central Administrative Tribunal 
Guwahati Bench, Guwahati 

To }-z / 

The Sr. C.G.S.C. 
Central Administrative Tribunal 
Guwahati Bench, Guwahati. 

Sub: Original Application No. 	/2002 (Sri Satish Talukdar & 
3 Ors, Vs- Union of India & Ors.) 

Sir, 

Please take notice that the above Original Application, a copy whereof is 

enclosed herewith for your information and necessary action, is being filed 

before this Hon'ble Tribunal today. 

Kindly acknowledge receipt of the same. 

Thanking You, 

Received Copy 	 Yours faithfully, 

Sr. C.G.S.C. 

3 
' 	

1A 

3 
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AN tiu=ffil 0.1 

iI& 

-f1 	!  

r1! 4ij. 	TçI4 	 Ii au;  

Appellant 

Petitioner 

Versus 

'i 	7iAJA4 ?4' "-'s 	 Respondent 

Opposite-party 

............................................... 
................................ ............................ Advocate and such o the undermentioned Advocaes as shall 

accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted 
above and in connection therewith and for that purpose to do all acts whatsoever in that connection including 
depoditing or drawing money, filing in or taking out papers, theds of composition etc. for me/us and on my/our 
behalf and I/We agree to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents 
and purpdses. In case of non-payment of the stipulated fee in full, no Advocate will be bound to appear and act 
on.my/oür behalf. 

In Witness Whereof ltWe hereunto st my/our hand on this . .. . ...... ........Day of . - . ... 

N. M. LAHIRI (Sr. Adv.) 	 B.R. DEY 	 G. GOPAL 	 DILIP KR. DAS (Sr. Adv.) 
T. N. PHUKAN (Sr. Adv.) 	 A.K. PHOOKAN (Sr. Adv.) 	B.K. GHOSE (Sr. Adv.) 	 PRADIP KHATANIAR 
B. M. GOSWAMI (Sr. Adv.) 	 K.R. PATHAK 	 S. K. BARKATAKI 	 N. CHAKRAVORTY (Sr. Adv.) 
J.P. BHATTACI-IARJEE (Sr. Adv.) 	BHUBANESWAR KALITA (I) 	DR N. K. SINGHA 	 MRS K. YADAV 
D.C. SHARMA 	 B. R. DAS (Sr. Adv.) 	 D.C. MAI-IANTA (Sr. Adv.) 	DR B. R TODI (Sr. Adv.) 
B. K. GOSW4MI (Sr. Adv.) 	 S.P. DEKA 	 T.C. KHATRI 	 MRS. K. BHAUACHARYYA 
A. M. MAZUMDAR (Sr. Adv.) 	V.K. DEWAN (Sr. Adv.) 	 MS. BINOYA DUUA 	 A. K. BARPUJARI 
P. K. BftJRU.4 (Sr. Adv.) 	 D.R.GUHA 	 B. BANERJEE 	 S.S. SHARMA 
S. N. BHUYAN(Sr. Adv.) 	 S.A. LASKAR 	 R.K. JAIN 	 S. P. ROY 
J. K.BARUAI1I(5r. Adv.) 	 SAUKAT ALl (Sr. Adv.) 	 MRS. A. HAZARIKA 	 N.D. SARKAR 
ANIL SARMA(Sr. Adv.) 	 B. K. ACHARYYA 	 G.K. BHAUACHARYYA Sr. Adv.) K.K. BHATRA 
B.K. DAS(Sr. Adv.) 	 MRS. USHA BARUAH 	 P. PATHAK (Sr. Adv.) 	 R.P. SHARMA 
M. A. LASKAR(Sr. Adv.) 	 N.C. DAS (Sr. Adv.) 	 T.C. MAJUMDAR (Sr. Adv.) 	S.C. BISWAS 
S.N. CHETIA 	 A.K. BHATtACHARYYA (Sr. Adv.) 	DR HAREN DAS (Sr. Adv.) 	P.C. ROYMEDI-f I 
A.S. BHATrACHARJEE (Sr. Adv.) 	A. B. CHOUDHtJRY 	 B. K. SARMA (Sr. Adv.) 	 UTPAL DAS (I) 
A. R.BANERJEE(Sr. Adv.) 	 R.K. AGARWALLA 	 B. C. MALAKAR 	 DR S. S. HARLALKA. 
A.R. BARTHAKUR(Sr. Adv.) 	T.S. DEKA (Sr. Adv.) 	 SAMSUL HUDA 	 D.R. G000I 
D.K. HAZAFIKA (Sr. Adv.) 	 K. P. SARMA (Sr. Adv.) 	 BHADRESWAR TANTI 	 K. BASAR 
N.N. SAIKIA(Sr. Adv.) 	 B. P. BORAH (Sr. Adv.) 	 N.N. SARMA 	 A.S. CHOUDHURY (Sr. Adv.) 
J.M. CHOUbHLJRY(5r. Adv.) 	H. K. SARMA 	 JANARDAN DAS 	. 	DINDAVAL AGARWALA 
P.K. GOSWAMI (Sr. Adv.) 	 PRABIN BARTHAKUR (Sr. Adv.) 	CHAITANYA BARUAH (Sr. Adv.) 	KAMAL AGARWAL 
PG. BAUAH (Sr. Adv.) 	 M.C. BARTHAKUR 	 A.C. SARMA 	 MD. SAMNUR ALl 
C.R. DE(Sr. Adv.) 	 P.C. GAYAN 	 V.S. SINGHA 	 JOYDEV CH. DAS 
D. K. B4.TrAbHARYYA(Sr. Adv.) 	C.K. SHARMA BARUA (Sr. Adv.) 	Ni AHMED 	 V. K. BHATRA 
D.K. TALUKbAR (Sr. Adv.) .. 	ANUP KR. DAS 	 N.C. PHUKAN 	 A.C. BORBORA 
R.P. AGRWALA (Sr. Adv.) ., 	DR Y.K. PHUKAN (Sr. Adv.) 	MUNIN (GAUTOM) SARMA 	P.K. KALITA 
D.P. CHAUHA (Sr. Adv.) 	 DIBAKAR GOSWAMI 	 FAIZNUR ALl 	 SAILEN MEDHI 
MRS. K DEKA 	 HIRENDRA NATH SARMA (Sr. Adv.) 	D.K. KAKATI 	 MRS. M.B. DUTFA CHOUDHURY 
BISHN(IJ PRASHAD 	 BLJON CH. DAS 	 G.N. SAHEWALLA (Sr. Adv.) 	P.C. GOSWAMI 
S.S. RA'HMAN 	 R.L. YADAV 	 G. K. JOSHI (Sr. Adv.) 	 APURBA SARMA (I)11 
GOLAP SAIMA 	 PRAFULLA ROY 	 A.A. MIR 	 K.H. (SALIM) CHOUDHURY (Sr. 
S.R. BHATEACHARJEE (Sr. Adv.) 	A.C. BURAGOHAIN 	 MS. REKHA CHAKRAVORTIY 	Adv.) 

P.C. DEMA (Sr. Adv.) 	 B.L. SINGHA 	 B.P.KATAKEY (Sr. Adv.) 	 A.K. PURKAYASTHA 

BHARGAV CHOUDHURY 	 P.K. MUSAHARY 	 MRS. JHARANA BORAH 	ASHIS DAS GUPTA. 

P.K. DAS 	 'M.z. AHMED 	 . S. N. SARMA (Sr. Adv.) . 	L.P. SHARMA 

A;K. CHAUDHURI 	 R.P. KAKOTI 	 MD. ABDUL MANNAN 	 VIJAY HANSARIA 



• B.N.SARMA 

J. L. SARKAR 

R.C. SANCHATI 

J.RBORA 

SISHIR DU17A 

C.R. BORAH 

P.K. GOSWAMI (I) 

N.S. DEKA 

• M. SAHEWALLA 

H A. SARKAR 

MRS. RUMA BORDOLOI 

B. K. JAIN 

NILOY DU1TA (Sr. Adv) 

CHINMOY CHOWDHURY 

• 	S.C. SARMA 

SK. N. MOHAMMAD. 

• 	GIRISH MISHRA 

JOGINDER SINGH (Sr. Adv) 

ABU SHARIF 

N. BARTHAKUR 

B.B. NARZARI 

MD. ABDUL WAHED 

NASIMUDDIN AHMED 

MANORANJAN DAS 

DRGOBINDLAL 

B.C. PATHAK 

F.H. LASKAR 

MRS. M. HAZARIKA 

SAURAV KATAKI 

• 	MD. ABDUL HAl 

GAUTAM 4JZIR 

H.R.A. CHOUDHURY 

• MRS. MANJU LA DAS 

• BHABNDRA N. SARMA 

BENU DHAR DAS 

L. TULSHYAN 

N.N. KARMAKAR 

MRS. REETA BORBORA 

• HRISHIKESH ROY 

PRADIP. DAS 

MD. M. H. RAJBARBHUIYAN 

MRS. J. B. KHARBHISH 

D. N. CHOUDHURY 

S.S. GOSWAMI 

L. R DUTrA • 

K. K. MAHANTA 

JAGDISH SHARMA 

f P. S. DEKA 

MONINDRA SINGH 

NA: PHOOKAN 

K.P. PATHAK (Sr. Adv) 

ARUP KR. GOSWAMI 

S.S. 0EV 

DIGANTADAS 

MRS. B. ACHARYA 

DILIP CHOUDHURY 

LAKSHESWAR TALUKDAR 

• S.R MAHANTA 
S.K. CH. MOHAMMAD 

HASIBUR RAHMAN 

MS. AJANTA DHAR 

B. IBOCHóWBA SARMA 

A.K. MAHESWARI 
• 	• RN. SINGH 

• NILAMONI GOSWAMI 

• • MS. BHARA11 DEVI 

DR Z.N. SHARMA 

K.K.. DEY 
H.K. SAIKIA 

G.K. DU1TA 

B. MRINAL CHOUDHURY 
• • 	KUMUD BARUAH 

• 	APURBA KR. SHARMA 

• NAZRUL ISLAM 
• 	• RAJIB BORUAH 

SRIKANTA HAZARIKA 

(2) 

K.N. CHOUDHURY (Sr. Adv) 

MRS. ABHA BHATFACHARYYA 

A.K.THAKUR 

A.C. MAHANTA 

MS. BHUMIKA CHOUDHURY 

DR A.K.G. THAKURIA 

O.K. MISRA (Sr. Adv) 

PF*-RAF (Sr. Adv) 

R4APATRAGOHAIN 
MD. ALl SEIKH 

B.K. TALUKDAR 

N. CHOUDHURY 

G.P. BHOWMIK 

- MD. ABDUL HAKIM (I) 

UPENDRA N. DAS 

SANJOYMITRA 

MS. KALYANI DEV1 

PARAMANANDATALUKDAR 

MANABENDRA NATH 

D.K. KOTOKY 

MS. MONIDEEPA SARMA 

MS. BINUPAMA RAJKHOWA 

T. BIDYUT BIKASH 

S.B. SARMA 

S.K. SAHA 

YADAB DOLOI 

R.C. DAS 

RK. TIWARI 

• 	D.C. LAHIRI 

PRANAB BORAH 

DR (MS.) S. RAHMAN 

• 	MRS. S.D. BHATtACHARYYA 

R.K. JAITLY 

• MANOJIT BHUYAN 

BARPUJARI 

B.K. CHOUDHURY 

MRS. NIRUPAMA SAIKIA 

JENATMOLLAH 

PUSPAKT.BORA 

M.L. SHARMA 

MS. TRIBENI GOSWAMI 

R.K. MALAKAR 

BISWAJYOTI TALUKDAR 

RK. BARMAN 

M.S. DEKA 

ANIL CH. DUTA 

SINGHNAD CHOUDHURY 

DILIP MOZUMDER 

A.M. BUZARBARUAH (I) 

ARUP KR. SHARMA (I) 

MD. JASIMUDDIN AHMED 

• DR P.N. HAZARIKA 

ZIAUL KAMAR • 

MRS. M. PHUKAN 

R. K. SAIKIA 

SUBRATA NATH 

DHANESHDAS 

• H.N. GOSWAMI • 

H.P. BARMAN 

MS. JYOTI TALUKDAR 

SACHIN KR. SHARMA 

L.A. DUTFA 	• 

J.N.CHAKRAVART'' 

QZI. S. KUTUBUDDIN 

S.K. KEJRIWAL 

MS. PRATIMA DAS 

JAGANNATH BARUAH 

MD.M.AHMED 

• MS. B. K. DEVI GOSWAMI 

B.C. SARMA 

• • MS. J.D. ACHARYYA 
V.M. ThOMAS 

K.K. PHUKAN 	 • 

DEVA GOSWAMI 

AML CH. DAS 

MS. BAHARUN SAIKIA 

MRINAL KR. CHOUDHURY 

S.R. SEN 

MS. AHMEDA BEGUM 

• D.C. KATH HAZARIKA 

- MD. MOTIUR RAHMAN 

MS. DIPTI DAS 

GOPINATH DAS 

M.K.JAIN 

DRRK.SAIKIA 

• MS. BASANA RAJKHOWA 

MS. KALPANA ROY 

B. M. SARMA 

S.C. DUTFA ROY 

S.L. JAIN 

B. K. BHATrACHARJEE 

MS. ANUPAMA DEV1 

MS. M. BUZARBARUAH 

MS. MRIDULA DEV1 

• BHASKAR J. DUTTA 

MANIK CHANDA 

K.K. MOUR 

B.B. GOGOI 

ABDUR ROSHID 

M.R. PATHAK 

- RK. SHARMA 

• RK. BARMAN 

RAJEN CHOUDHURY 

MD. NAZIMUDDIN AHMED 

MD. HABIBUR RAHMAN 

DR RK. CHOUDHURY 

JAYANTA CHUTIA 

A.K.ROY 	• 

R.K.PAUL 

ASWINI THAKUR 

JOGESWAR SAIKIA 

A.K. SARKAR 

RB. MAZUFVIDAR 

L.M. KSHETRY 

M.K. SAIKIA 

A.J. DAS 

BISHNU BURAGOHAIN 

• A.F.G. OSMANI 

MS. MADHURI SINGH 

SANJIB SAIKIA 

MS. PORI BARMAN 

MO. A. SABUR CHOUDHURY 

R. N. KALITA 

MS. MANOSHI HAZARIKA 

MS. A. BHAGAWATI 

RANJAN BARUAH 

JNAN CH. NATH 

KR. DEEPAK DAS 

• MONMOHAN TALUKDAR 

UPAMANYU HAZARIKA 

AMLAN DUTTA 

BILLAL HUSSAIN 

T. J. MAHANTA 

M.D. CHOUDHURY 

MS. S. DEKA BARUAH 

MS. NILIMA DEVI 

SATYEN SHARMA 

RAM CH. SAIKIA 

UJJAL BHUYAN 

HEM CH. DUTA 

DIBAKAR SHARMA 

• MS. A.G. BARUAH 

MS. MANJULI 0EV 

• AMARENDRA CHOUDHURY 

DRRK.BHUYAN 

MS. G. D. MAZUMDAR • 

JYOTIRMOY ROY 

• ASHIS BHATTACHARJEE 

MS PRANATI SHARMAH 

MS. R.T. PHOOKAN 

KHARGESWAR DAS 

H.K. BAISHYA 

BISWA NATH SHARMA 
•• 

CHANDAN DAS 	 • 

SLAHKAR - • 

RASAMAY DUTTA 4 
MS. S. BAVAN ROY • 

S. N. DEV NATH 

D.C. DUTTA 	- • 

MS. SNIGDHA BARUAH 	• 

J.S. DHAR 

MAF'WAR ALl 

MRS. P.M. DUTFA 

RK. BORAH 

H.S. THANGKHIEW. 

P.J. SAIKIA 

RAJ KR. AGARWALA 

KAMALESH K. GUPTA 

B. C. CHOUDHURY • • 

JAIRAM GIRl 

SANTANU BHARALI 

RK. ROY 

MS. GOURI SINHA 

P.C. DEY 	 • 

K.K. NANDI 	 •• 

MS.A.K.DEV1 	• 

R.N. PURKAYASTHA 

S.K. SINGH • 

D.K. GOSWAMI 

R.K. JOSHI 	• 

D.C. CHETIA 

MD. ABDUL HANNAN 

MD. IQBAL HUSSAIN 

DEBJITKR. DAS • • 

MS. A.D. THAKURlA 

MS. ANUBHA DAS 	•. 

MS. NEELI BORDOLOI 

O.K. KOTHARI • 	• 	• 

KALYAN BHATTACHARJEE 

D.C. BARMAN 

HARIN MAHANTA 

MS. R.L. GOGOI 

MD. K.A. MAZUMDAR • • 

U.C. SHATIACHARYVA .  

TAYLLI SON 

MS. A. DAS MOZUMDAR 

MS. SYEDA I.A. BEGUM 

A.S. NIJAMUDDIN 

RC. BARUAH 

RANJAN MAZUMDAR 

RAMEN DAS (I) 

N.N. OZAH 

P.M. DEKA 

S.K. PAUL 	• • 

MUK PERTIN 	• • 
DRA.C.PHUKAN 	• • 

M.C. DEKA • • 	• 

PALLAV, KATAKI 

S.C. KEYAL 

MS. S. B. BHUYAN 

SKH. MUKTAR 	- 

APARESH CHAKRAVARTY 

MS. J PHUKAN GOGOI. 

GAUIAM BAISHYA 

MS. M. MAHANTA DAS • 	• 
SIDHARTHA BHATrACHARYYA 

M.P. SHARMA 

RANJIT DAS 

RAMESH GOENKA 

PHAMOHAR GOGOI 

MS. RB. HATIKAKOTI 

MS. SUNITY SONOWAL 

MS.BABITAGOYAL • • 

BIMAL CHETRI • • • 	• • 

PREM SHARMAH • 

BISWAJEET GOSWAMI 

MRS. EVA KAKOTI 

T.C. CIHUTIA 



V.K. CHOPRA 
S.K. SINGH 
CT. JAM 
MALKIT SINGH 
H.K. SHARMA 
PURNA 1<1 GOGc 
SUDAMA CHAUHAN 
U.K. BORTHAKUR 
MS. GEETA DEKA 
MS. N. DUTTA SHARMA 
A.K. BA9UAH (1)1 
MS. .S. ADWAN 
P.J. PHUKAN 
JAIGNESWAR SAIKIA 
MS. R. PATHAK BORAH 
MD.M H. CHODHURY 

RAB HUSSAIN 
C.K. DAS 
PALLABH BHOWMIK 
S.M. SARKR 
S.K. GOSWAMI 

HARMOHAN TALUKDAR 
R.M. CHOUDHRY 
MASLIM GHANI 
J.C. BEZ 
BIJAN CHAKRABORTY 

A.B.ROY (Sr. Adv) 
A.M. BUZARBRUAH (II) 
UTPAL RAJ SAIKIA 
L. NESSA CHOUDHURY 
DHIRAJ KR. SAIKIA 
J.K. MISRA 
BIPUL SARMAR 

MS. S. DAS BARUAH 
MS. RITA KAR. 
MS. MINATI SARMA 
G.K. THAIURIA 
H.K.NATH I 
RAFIQUL ISLAM 

K.R.$URANA 
MS. I. BOA DAS 
MS. L. CF ENTALAPATI 

MS. D. DS ROY 
ANUPALDUTTA 

ALIGRAM CHETRI 

P.K. ROYCHOUDHURY 
K.C. MAF.ANTA 
B. C. TALUKOAR 

R.K. DAS 
B.C. BAOOAH 
P. CHou:DHURY 

KHAGEN G000I 
RAJESWAR SARMA 
T.G. BAFUAH 
D.G. BARUAH 
MD. AB UL 1AKIM (II) 
MS. S. D. PIJIRKAVASTHA 

A.C. KALITA1  
B.C. SAIKIA 
TAFAZZUL HUSSAIN 

• TAUHIDUL IsLAM 
R.D.LAL 

• B.C. CHAKRABARTY 

MS. SUNITA KERJIWAL 
SUKUMAR CHOUDHURY 

G.C. PHUKAN 
N.H. MAZARBHUYAN 
BIMAN BARUAH 

TONNING PERTIN 
BASARUD9IN AHMED 
MS. NILADRI LASKAR 
MS. DEEPA BORAH 
MD. ABDUL MALEQUE 
RAMEtI DAS (II) 
J. C. GAU 
H.K. çHO4JDHURY  

MS. AJANTA NEOG 	• 

ARNAB B1SWAS 	• 

SAHIDA BEGUM 	• • 
MONMOHAN GOSWAMI. 
P.C. CHOUDHURY 

M.N. NATH 
MS. UMA CHAKRAVORTY.. 

MS. KABITA .BHAGAWATI 
MS. JUTHIKA CHAKRAB0RT' 
MS. S. SENAPATI 
MS. INDRANI SARMA (II) 
MANASH SARANIA 

MRS. a DAS HALOI 

MRS. PRANITA CHOUDHURY 
DEVASHIST-HAKUR 	. • 
MS. Z. ARA BEGUM 
K.C. SARMA • 	• • 
SUMAN CHAKRABARTY 
ANIL KR. CHOUDHURY 

ABRARAHMED 
MS. SANGHAMITRA DOW ERA 
B. ROY CI-IOUDHURY 
PRASANTA KHATANIAR 

ANUP JYOTI SARMA 
S.C. CHAKRABORTY 
RM. DASTIDAR •. 	• 
HAMIDUR RAHMAN (II) 
MS. DEEPAWALI SHAH 
D.K. CHOMAL 
MD. NURJAMAL SARKAR 
MS. ASHA JAIN 
MD. A.H. LASKAR • 

AJITDAS 	 • 
MS. REETUJA DUTFA. • 
S.K. TEWARI 	• 
TAPAN KR. DAS (I) 
MS. INDIRA BARMAN 

• SHAH S. A. RAHMAN 

PARAG K. DUTFA 
RC. BARPUJARI 
MS. REKHA BHARATI 
B.N. HAZARIKA 
R.R. KALITA 
M.K. SHARMAH 

B.C. KALITA 
DR B.U. AHMED 
M.U. MAHMUD 

B.N. SARMA BORDOLOI 
SALAHUDDIN AHMED 
MRS, J. SAIKIA BHUYAN 
NARAYAN CHAKRABORTI 

SASHANKA DASGUPTA 
RIPUN BORA 	• 	•. 
JAYNAL ABDIN (I) 	• • 

G. N. KAKATI 
T.R MAZUMDAR 

ANUPAM SARMA 
KAMESWAR LASKAR 
U.K. THAKURIA 

J.M.DAS 
MS. 0. DAS LAHKAR 
CHANDRA BORUAH 

S.P. SHARMA 	• 
BHUBANESWAR KALITA (II) 

MS. K. M. BEZBARUAH 

NELSON SAILO. 
N. K. GOLDSMITH 

SURAJIT burrA 
A.K. MEHTA 
ANJAN J. SAIKIA. 
A.K. BARUAH (II) 

BALDEV SINGH 	•. 

Y.S. MANNAN • 	• 
RAJ SEKHAR 
PULIN BISWAS 
MONOJ BHAGABATI 

BIPLAV CHAKRAVOR1Y 

R.I't CHOUDHURY 
A. 0EV ROY 
MS. N. BHATIACHARYYA 
PRABIN MAHANTA 
H.K. MAHANTA 
D.N. BORA 
R.K. BORA 
A.C. BARUAH 
M.M.RAY 
P.K.DAS 
MS. SOHELI SEAL 
MR. AJANTA TALUKDAR 
MRS. N. T. NATH 
NIRMALENDU SINHA 
MISS. Z. TSIBU KHRO 

MS. ANiTA DEVJ 

MRS ANU BARUA 
MS. FA11MA AHMED 
NILUTPAL BARUA 
MS. B. DUTFA DAS 
UTPAL CH. DAS 
P.B. SARMA 
ARUP KR. SARMA (II) 
MS. S. BARPUJARI 

ACHINTA SHARMA 
S. DEB ROY 
SUNIL MURARKA 
S.S. SAMADUR RAHMAN 
BISWAJIT PRASAD 
MS. M. PRADHAN 

A.K. JAIN 
MS. JYOTIMALA KONWAR 
MS. CHANDANA DEKA 

D.R.BORA 
H.R. KHAN 
MD. S. ISLAM SHAH 

• SYED I. RAHMAN 
PARAMANANDA BORAH 

• JAYANTATALUKDAR 
MS. BONTI SARMA 
KULENDRA BHATFA 
MS. A. DEKA LAHKAR 
P.K. BARUAH 
CHITFARANJAN GOSWAMI 

	

• 	N.K. BARUA 
B.K. BAISHYA 
IFTE KHAR AHMED 

D.C. NATH 
MS. NILUFAR RAFIQUE 
ZAFAR IQBAL 

	

• 	K.R.DEB 
MS. MEGHAMALA SHARMA 
AJANTA SARMA 

• S.K. AGARWAL 

ADIL AHMED 
• MS. NAN DITA MORAL 

• MS. DEEPANJALEE DAS 
O.P. BHA11 
DR (MRS) P. CHAKRABARTY 

JAINUDDIN AHMED 
•B. KARPUKAYASTHA 
SIDHARTHA SARMA 

A.K. DEY 
D.J. BHUYAN 
S.K. MEDHI (I) 

	

• 	MD. SHAMSUL ISLAM 
RATUL GOSWAMI 

JOYRAM SAIKIA 
C. B.GOGOI 

BHUMIDHAR, BARUAH 
• AJOY KR. BARUAH 
• DEVA KR. SAIKIA 

PRAN BORA 
DEBAJYOT1 TALUKDAR 

• MRINAL KT. CHOUDHURY 

(3) 	• 

• MS. M.D.G. BARUAH 

BHABANI PHUKAN 
RAHMAN ALl 
DHIRENDRA KR. DAS 

R. K. BORAH 
ALOK VERMA 
HRISHIKESH SARMA 
MS. R. BHA1TACHARYYA GHOSAL 
T.B. JAMIR 
A.R. SIKDAR 
NLT'ANANDA BARUAH 
N;K. NATH 
DR PAUL PETFA 
MS. BINA TRIPATHI 
MS ARIFA K. CHOUDHURY 
D.M. BORDOLOI 

BHABA KT. GOSWAMI 
M.K. GARODIA 
MRS. R. PHUKAN SAIKIA 
MS. SHARMILA PHUKAN 
MUKUL GOSWAMI 

J. N. SARMA 
• HAMIDUR RAHMAN (I) 

SATYA BHARALI 
KAMALESH SHARMA 
BISWADEV SINIIA 
H.K. DAS 
B.D. KONWAR 
T.N. SRINIVASAN 
MS. RINI B. HAZARIKA 

DILIP BARUA 
N.J. DUTFA 
J. K. BAISHVA 
MATHEIM LINGGI 
D.J. BORGOHAIN 
MS. APARNA DEV 

• AVJJIT ROY 
• KRISHNENDU PAUL 

HALADHAR KALITA 
DIBAKAR GOSWAMI (II) 

MRS. N. DEV1 SARMA 
C.R.DAS 
MS. ANJU TALUKDAR 
K.N. DAS 
S. R DEY 
MS. INDRANI SARMA (I) 
MS. BHANU SENAPATI 

• 	NANITAGIA 
DEBASIS SUR 
MS. ANURUPA DEY 
RANADIP DUTFA 
D.C. BORAH 

• R.K.PRADHAN 
• • SANTANU BHATrAtHARYYA 

SATYAJEETSHARMA 
DEBA KR. DAS 
PRIYATOSH BHATFACHARJEE 

• • PARITOSH PURKAYASTI-IA 
MS. RINA BHATFACHARYYA 
DEBAJIT BHATFACHARJEE 

• PRADIP DUIFA ROY 
M.K. MAJUMDAR 
B. M. CHQUDHURY 

SOUMITRA SAIKIA 
SYED MD. T. CHISTIE 

R.K. VARMA 
DR (MRS.) M. PATHAK 
MS. KALPANA BARUAH 
B.W. PHIRA 

S.R. RAVA 
MS RB; B}AUACHARJEE 

• • S.C. BHARALI 
H.C. CHETIA 
MANOJ AGARWAL 
• HAREN DAS (II) 



MADHURJYA NARAYAN 

SONESWAR DAS 

P. LEONARD AIER 

MRINAL SARMA 

MD. A. ALAM KHAN 

MD. INAMUL HUSSAN 

MRS. J. CHAKRABORTY 

MS. S.B. CI-IOUDHURY 

MRS. APARAJ!TA BARUAH 

U.S. AGARWALLA 

P.K. SENSOWA 

O.K. MAHESREE 

N.N. BRUVAN CHOUDHURY 

MUDANG BAT 

SARBESWAR DAS 

MRS. AMI B. SARMA 
AFTAB ALAM 

J.K. ADHYAPOK 

COL (RTD.) M. GOSWAMI 

B.K. SINGH 

MD. AYUB ALl 

ADHIR S. CHOUDHURY 

S.R. SAIK!A 	- 

BAHADUR RAMCHIARY 
TAPAN DAS (II) 

MRS PUSPA GOGOI 

MS. APARAJITA SHARMA 

AJOY KR. DAS 

NAIMUDDIN AHMED 

ANJAN KALITA 

BIMAL KR. JAIN 

AMINUR RAHMAN 

REKIBUDDIN ARMED 

MIRNAL KALITA 

MRS. M.C. CHOUDHURY 

MS. CHANDRAMA SARMA 
K.D. CHETRI 

S.J. BARTHAKUR 

MS. ANJANA DAS 

K. KATH HAZARIKA 

PRITOSH BANIK 

ARUNABH CHOUDHURY 

MS. MINATI BHUYAN 

S.R. HALOI 

BHASKAR DUTA 

TAYAM SIRAM 

DULAL TALUKDAR 

CR. BISWAS 

BHASKAR KR. SHARMAH 

A.K. SAIKIA 

DINESH AGARWAL 

MS. P. BHATACHARYA 

MS. MAMONI CHOUDHURY 

MS. TRIPTIDHARADAS 

SURAJIT CHAKRABARTY 

MS. U. BHATACHARYYA 

MS. MOMIKSHYA ARUNA 

RAJEH AGARWALL 

ABDUL MALIK 
MS. D.S. NEOG 

MS. N. N. AHMED 

MS. S. T. SARMA 

MS. H. B. GOSWAMI 
KHIZIRUL MONIR 

MRS. K. K. CHOUDHURY 
MS. MAMON DEKA 

MS. DEBJANI SEAL 

A.H. KHAN 

MS. TAFIKA A. RAHMAN 

MS. PRIYANKA BARUA 

ABHIJIT BHATTACHARYYA 
MS. ECHO SHARMA 

KALYAN PATHAK 

MAN ISH GOSWAMI 

MRINMOY KHATANIAR 
DIPANKAR BORA 

SUMAN SHYAM 

BEDADYU11 CHOWDHURY 
MS. BORNALI BHUYAN. 

MS. BANTI DU1TA 

MS. MOUSHUMI DEKA 

MS. CHANDANA NANDI 

SUNIL AGARWAL 

HARI KANTA DEKA 

MS REHANA BEGUM (I) 

O.P. SAHARIA 

aC. ACHARYA 

S.S. DUTrA 

AXHTAR PARVEZ 

MS. N.S. THAKURIA 

S.S. MOZINDER BAROOAH 

DIPU MANI THAKURI:A 

JAINUL ABEDIN (II) 
JAWRA MAIO 

JOGEN HANDIQIJE 

I.A. TALUKDAR 

BIKRAM CHOUDHURY 

NABAJIT BHARALI 

MRS. H. M. PHUKAN 

A.R. MEDHI 

MD. BABULUR RAHMAN 

P.K. PODDAR 

MD. ILIASH ALl 

RAMKRISHNA BHATrACHARJEE 

D.N. BARMAN 

M.K. MISRA 

R.J. BARUA 

B. K. DUTA 

MRS. S. DAS BHUYAN 

DHARMA BHUYAN 

MRS. M. RAJKUMARI 
ACHYUT OZAH 

BIKAS HAZARIKA 

MS. MONI NATH 

S. K. DAS 

RAHMAT ALl 

DEVAJIT SAIKIA 

MATIN B. U. ARMED 

B. K. HAZARIKA 

SONJOY SARMA 

ASHIT BISWAS 

MD. A. J. ATIA 

ASHIF ARMED 

MATIUR RAHMAN 

A.K. BASFOR 

SHOUMEN SENGUPTA 
D.K. JAIN 

MS. MALLIKA DUTA 

AJUNGLA AIER 

H. B. SARMA 

• PRAJNAN C. DEKA 

• ARINDAM BARTHAKUR 
M.J.DAS 

P.K. TALUKDAR 

MS. MOHSYNA SYREEN 

MS. K. M. PHUKAN 

MS. J. RANt BORA 

MANASH BARUAH 

K.K. BHATFA 

MRS RANI DU1TA - 
ASLAM KHAN 

PRANAB CHAKRABORTY 
MS. PURBA1 KALITA 

JAYANTA DEKA 

NAVAROON NATH 

MS. NIRMALI TALUKDAR 

MRS. SONGHITA DMS 

N.A. LASKAR 
NAJROL HAQUE 

MITHUN TALUKDAR 

KANHAIYALAL GUPTA 

MRS. M. GOHAIN 

(4) 

MRS. GITA MEDHI 

B.S. BASUMATARY 
N. P. DAS 

BHRUBA KR. SAIKIA 

INDRANEEL CHOWDHURY 
MRS. R. S. CHOWDHURy 

SUBRAT BHUYAN 

MRS. JYAISNA SIKDAR 

MRS. M. SARMA BARUAH 
J. P. DAS 

HIRALAL MAURYA 

KAMALAKSHYA DAS 

MS. IPSITA GOHAIN 

MS. DIPASHREE SINHA 

MS. NIRUPAMA BARUAH 

MS. PAPIA CHAKRABORTY 
HAREKRISHNA DEKA 

SAJIDRAHMAN 

MS. APARNA AJITSARIA 

G.B. DAS 

• DEBAJEET THAOSEN 

S.K. MEDHI (II) 

BEGUM R. A. SULTANA 
ALOK DEB 

MS. B. CHAKRABARTIY 

MS. INDRANI CHETIA 

MS. ANUPAMA DEVI 

SIDDHARTHA BARUAH 

S.R. RAJBONGSHI 

K.K. BHA1TACHARYYA 
MS. MANJULIKA BAROOAH 

MS. MANJUSHA JHA 

MD. KHORSHED ALP 
ZAHANGIR HUSSAIN 

S. N. DEV PUZARI 

- DIGANTA KR. MISRA 

MD. AFTAB RUSSIAN 

MRS. N. S. AHMED ISLAM 

MS. G.R. MAHILARY 
M.K. MODI 

I.A. HAZARIKA 

SHAJAHAN ALl 

DHIMAN TALUKDAR 

U.P. BARUAH 

MS. ARUNIMA SENAPATI 

MS. SUJATA CHANGKAKOTI 

A.L. MANDAL 

UTPAL DAS (Ill) 
S. K. KHAITAN 

MRS. V. L. SINGH 

A. J. DEKA 

S. K. SINGH 

NIRAN BARAH 

MRS. A. A. BEGUM 
SONESWAR SAIKIA 

J.RCHAUHAN 

DEBAJIT GOGOI 

GAUTAM SOREN 

AFSARUDDIN CHOUDHURY 

JOGEN BORDOLOI 

SUNIL KR. SINGHA 

MRS. B. BHUYAN 

ARUN NATH 

MS. M. BORDOLOI 

SADHAN KALITA 

CHINMOY BHATTACHARYYA 
ANUPAM CHAUDHURY 

PRABAL KATAKI 

SANJU GANGULY 
R.K. BOTHRA 

MS. NAVANITA MITRA 

RAM NAKSHTRA 
S.N. RAY 

D.K. SARMAH 

MS. ANUPAMA DASS 

MISS. R. DEKA 

L.K. BORAH 

R.K. ADHIKARY 

S.K. SHARMA 

MISS. ANiTA DAS 

J. K. SARMA 	• 

MRS. M. CHOWDHURY. 
,ZIAUL ALAM 

Ms. N. HOMCHAUDHURY 

S.K. SINHA 	• 

ROMEN BARUAH 
ARUPANANDA CHOWDHURY 

NILADRI BHATTACHARYyA 

MS. I. KRISHNATRAIyA 
MS. PAHARI SAIKIA 

N. K. BARKAKATI 

ASHIM KR. CHOUDHURY 
MS. S. HAZARIKA 

RUPJIT DE 

R.K. NATH 

D.J.DUTrA 

R.K. SARMA 

DINAMANI SARMAH 

PARTHA CHOUDHURY 

B.P. SINHA 

ROFIQUDDIN ARMED 

AISWARYYA SARMA 

MS. A. BARUA 

MD. NIZAMUDDIN SEIKH 
DIGANTA GOGOI 

SANJIB ROY 

MS. KALPANA GOGOI (SARMAH) 
ANIRBAN DAS 

MRS. INDRANI CHOWDHURY 

ANAN KR. BHUYAN 	• 
PALASH DAS - 

MS. BIPAAKKHI BORTHAKUR 

DIPAK KR. DEY. 

PARTHA P. BARUAH 

AJIT KR. DUTFA 

MD. BAHARUL ISLAM 

MD. TARIQUL ISLAM 

ABU SAVED 

BHASKAR BARMAN 

MS. BIJOVA BAIRAGI 

PABITRA S. BHATACHARYVA 

SURAJIT BHARALI 

MS BABINA BEGUM 

MS. NANDITA I3HARALI 

SUJIT KR. GHOSH 

MISS. RUPALIM DAS 

MISS, CHAMPA BHATrACHARJEE 
PRANAB SHARMA 

MISS M.M. BORAH 

MS. BANTI BAISHYA 

RADHAM.DAS 

PADMESWAR DEKA 

ANUPAM CHAKRABORTY 

ANGSHUMAN BORA 

RAJEEV DAS 

BISWAMBHAR SHARMA 

HARGOBINDA BORUAH 

MS. JITUMONI SHARMA 

PUTUL CR. GOSWAMI 

RANJANGOGOI 

MISS. LOLITA RENGMA 

MISS. BASABI DAS 

MS. RUPANJALI DAS 

MANISH CHOUDHURY 

MISS. MARAMEE GOGOI 

NABIN DEBNATH 

MRS. 1CHAYA DEVI 

MS. BASHARI SEAL 

MISS DEBALINA CHOUDHURY 

MS. SMRIT1SHREE CHAKRAVARTY 

MISS. MAMANI BASAR 



(5) 

MISS. SANCHITAROY 

MISS. ANJALI DAS 
DIPAK KRLITA 

NURUL IiCF-IOUDHURY 

MD. A.K. HOSSAIN 
MS. KAVERI MEDHI 

KAUSHIK GOSWAMI 
ABDUR R. SHEIKH 

MS.TAPASIDAS.: 
HEMANTA KI. SARMA (II) 

MISS. DIPSHIKHA DAS 

RAJESH KR. BHATRA 

SAGAR RAVIG. 

PADMADHAR UPADHYAY 

MISS. PEACE LAHKAR 

I KBAL H. SAI:KIA 

DIBYAJYOTI BORAH 
MISS. HASINAYESMIN 

MRS. JURI a BARMAN 

MISS. ASMINA BEGUM 

MRS. RAKHE B DEB 

MRINMOY DUUA 
MISS. SANTANA SARMA 

BIMAL SARMAH 
AM BAR BARKATAKI 

MISS. NIZIFA KHANAM 

MS. BARNALI MAHANTA 

MIZAZUR R. BARBHUIYA 

SANJAY ROY 
MTI LONGJEM 

• MISS. BIPASHA SARKAR 

MISS. RINI SHARMA 

SHAMIMA JAHAN 

NILOUTPAL IAJKHOWA 
R.K. DEV CHOUDHURY 

SONIT KR. SAIKIA 

MISS. SEWALI KEOT 

MS. MITALI MAHANTA 

GAUTAM KR SARMA 

SHAHAB UD MAZUMDAR 

ABDUL MANNAF 

RAGHUNATFtI PD. ROY 

NURMOHAMMOD SARKAR 

SANTOSHJAIN 

SUNIL K .R. JAIN.  

DIPENJYOTI DUUA 

MRS. BANANI DAS 
RAJESH KR. CHAYENGIA 

MS. ASHA TEWARI. 
MRS. R. BORO BORAH 

MISS. REKHA DEKA 

MS. N. MEDHI KALITA 
MANASH GARODIA 

JAKIRUL I. BORBHUIYA 
SUBIR BHAUACHARJEE 

MS. DIPIKA BORGOHAIN 

MRINALENDU CHOUDHURY 

DHRUVAJYOTI PATHAK 
KAUSHIK HAZARIKA 

DILIP BARUAH (II) 

MD. ABDUL MATLIB 

RAJIB HAZARIKA 

NABASHISH GOSWAMI 
DEBASHISH BAUACHARYA 
KUMUDCH.BORO 
NARENDRA NATH JHA 

RANDEEP SHARMA 
MS. TAMANNA BORA 

MRS. FARIDA BEGUM 

NEELANJAN DEKA 

DEVASHIS BARUAH 

MS. MEETA DEY 

,TUSHAR Kt RAJKUMAR 

MISS. S. MADHURI NEOG 

MRS. RUNUMI DAS 

MISS. B. MAYA CHHETRI 

MD. MASUD-UR-RAHMAN HAZARIKA 

TAPAN CH. DAS (III) 
SANJAY KR. CHAKRABORTY 

MRS. D. BAISHYA(GOGOI) 

MS. ANJU AHMED 

ROBIN KR DU1TA 

SHARIF UDDIN 

MRIDULKRDAS - 

MRS. CI-IANDANA SHOME 

RITU PARNA HAZARIKA 

ABHIJIT DAS 
MS. KANCHAN NEWAR 

HRISHIKESH DAS 

PRABIN DAS  

ANKUR BHUYAN 

MRS. SHAHNAZ BEGUM 

DEVA KR. DAS (II) 
MS. ROUSHANARA CHOUDI-IURY 

RABINDRA CH. PAUL 
MS. M. BHAUACHARJEE 

MS. NAVANITA BARUAH 

UJJAL KR. GOSWAMI 

MRINAL KT. NATH 

DURGA P. MANDAL 
MISS. NAMITA CHOUDHURY 

DILIP KR. JAIN 
MISS. IJUMONI THAKURIA 
ARUN DEV CHOUDHURY 

NAKUL KALITA 

MS. MUNMUN B. SARMA 

MISS. RANJUMONI NEWAR 

MOIRANGTHEM G. SINGH 
SANDIP BHA1TACHARJEE 

DEBASHISH SAIKIA 

NANDAN SARKAR 

SOFIQUR RAHMAN 

UDAY J. SAIKIA 
PANKAJ KR. DEKA 

IMRAN H. LASKAR 
MS. BANASHREE GOGOI 

MISS. HIRAMONI DEKA 

ISWAR CH. GOGOI 

MISS BIJOYA SINHA 

MD. KURBAN ALl 

SAHIDUL H. SARKAR 

GAUTAM SHARMA 

MISS. ADITI BHATTACJARJEE 

DHRUBA BANIA 
GAUTAM CHAUDHURY 

SATYABRAT DEV SARMA 

MRS. NIRADA SEAL 

NARAYAN D. BHUYAN 

KULAJIT DAS 

MD. ASLAM KHAN (II) 

SAMIUL MUNIR 

SANTANU GOSWAMI 

NARAYAN SHARMA 

MS. PANCHALI BRAHMA 

MANISH NATH 

MISS. REHNA BEGUM (II) 

MS. RAJ1 CHETRI 
KISHOR KR. BHANSALI 

DIBAKAR BORAH 
NARESH MARKANDA 

MRS. MAITREVEE BORAH 

JAYANTA KR. PARAJULI 
BAPAN CHOWDHURY 

UTPAL KR. KALITA 
MS. APARAJITA SAIKIA 
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Received from the executant 	 Mr/ 	 will lead 

satisfied and accpted 	 me/us in the case' 	
) 

Advocate 	 Advocate 

And Accepted 
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Advocate  

And Accepted 

Advocate 

And Accepted 

Advocate 
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Shri S. Talukdar 

ant ...... 

-Vs 

Union of India & Ore. 

...•• io spon dents. 

And 

In the matter .  of
, 

 : 

written Statement aibmitted by 

the respondents. 

The humble respondents beg to &bmit the para4se 

tten statement as follows : 

That with v-egayd to Para 1, 2, 3 and  4 0 9 of the 

pplication the respondents beg to offer no comments. 

. 	 That with regard to the ètatement i!lade In para 4.29 

f the application the respondents beg to state that the applicant 

ritially appointed as 1halasi under the respondent vide letter 

o • 	.(E YaI11017/18(1 Y67-GED1tWC-Apptt. dated• 2806 .1967 

s ecoied In page no.5 of applicant service book. 

Copy of letter dated 28.06.1967 is annexed 

hereto and marked as Annexurey''i. 

That With regard tothe statement made inpara 4.39 

i the application the respondents beg to state that the date 

of 'oirth of applicant as recorded in the Seryice Book Bistory 



1-1 

Leet Is 30.06.1944 which is signed by the Head of Office, also 

the applicant in the medical certificate signed by the appli-

nt and certifid by Sab -'Diiejonü MedIcal & health Off1er, 

brugarh,his age was recorded as 23(twenty three )years as on 

/07/1967 i.e the date of ,  birth is 30460944 as per the 

'tif1cate. 

A copy of Service'Do .ok is aneed as An zure 'fl 

and k copy of Medical certificate 	annexed 

hereto and mrked as Annexure'flX. 

That with regard to thestatement made in para 4.4, 

At the app.Loation the respondents beg to state that the 

Presentation. re ce ive d fromthe ppl leant was scrutinized in 

A is  office and that the date of birth of applicant as reeorded 

4 the iservice ,  flook Histoj Sheet (annexureIX) i 	30.06.1944 - 

v1icb is signed by the Head of Office a'so by the app,licayit In 

the medical certificate (annenre-'flX ) signed by the applicant 	fr 
and certified by ibDivisional Medical & He4th Officer, 

Dibrugarb, his age was recorded as 23(tienty three )years as ox 

0L0761967 i.e. the date of birth is 30.06.1944 as rer the 

0 t1fioate. 	such his application cannot acceded to. 

That with regard  to pars 4o5 & 4e6, of th ápplicflcn 
r 

te respondents beg to offer no comments. 

6 	 That with regard to the staterient made in para 4.7, 

the application the respondents beg to state that after 'eeept W I 	I 
4 o application, it is scrutinized from the Service flook aid foind 

the date of birth s 3046.1944 and the same was ifoned  

• 	J 



our letter no • 1007 YGBD-I/WC/2002/1648 dated 22.06.2002 to 

Shri A.1. Jothi, Senior Manager (Aero), Airport Authority of 

India, Dibigarh Airport, Dlbrugarh with his reference letter 

no. DIB/AAr/6/Pen sion/1877 dated 03.07 .20024 

A copy of letter d2ted 22.08.2002 is annexed 

as Annexure IV. 

7 • That with regard to the statement made in para 4.8, 

of the application, the respondents beg to state that there is 

o such mistake as it become clear from the medical certificate 

ssued by abDivisional Medical Health Officer, D1brigarh ( as 

Per AnnexureflI). 

That with regard to paras 5.1 to 5.7 of the applicatioii 

the respondents beg to offer no comments. 

That with regard to paras 6 & L of the application 

•the respondents beg to offer no c oments. 

That with regard to paras 8.1 to 8.4, of the applicatio, 

the respondents beg to offer no comments. 

That with regard to paras 9 to 9.1 1  of the application 

the respondents beg to offer no couents. 

The respondent e bcg to say that save and except 

whatever is specifically admitted in. t)ie written state1net, the 

other contentions and statement may be deemed to have been denied. 

rifioation 4.. 
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4. 

VRIPICAT lOB 

I, SLu'i Dhiraj Bhattacharyya 	 , pret].y 

working as Executive Engineer(E),GED-I,CPWD,Chy-21 , being 

duly autborised and competent to sign this verification, do 

hereby solemnly affirm and state that the statements made in 

para 4,  I to 12 are true to my Imowledge and 

belief and those made in para 	ci-C being matter of 

records are true to my information derived therefrom and the 

rest are my humble submission before this Hon'ble Tribunal. 

I have not suppressed any material fact 

And I sign this verification on this 	th day 

of March, 2003 at Guvahat 1. 

H 
L'rA 

Li  Deo].arant. 
b 
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SWAMY' MASTFR MANUAL FOR DDO ND 
HEADS OF OFFICES 

his occurred, and (ii) the date of birth so altered would not make 

iiicligihk on the 
to appear in any School or UniversitY or UPSC examlflatio. 

which he had appeared, or for entry into Government service  
on which he first appeared at such examination or 'on the date of his mit 
appointment to Government service. k 

CASE-LAW 

LimitatiO1 of 5 years for alteration of date of birth shóijldY 
be applied to those In service on:154219.lt has been held 

inHfrP. 

i. Union of India, ATR 1987 (1) CAT 414 (PrinCipal . Beh1c1) 08 

the Notification issued on 30-111979 insisting on 
4TC 130 that 

	M 

a request for change in the Date of Birth within live years. of the 'd 
of appointment, would apply to those who 

enter Government's 

15-12-1979, 
and that the limitatiOfl wculd not apply, to those 1 ftliC 

on that date. , 	. 	. 	I ... 

School certificate can be relied upon as authentic dócirnti, 
evidence for alteration of Date of Bil'lh.—The applicant  could rto p 	•.' 

duce the school certificate at the tikne of appointment 'as the 
k 

closed for summer holidays. He WA therefore sent for media1 exa 
tion and as per the medical report his date of birlh as d6ide,4 t 

15-7-1933. 
The applicant subseciUefltlY submitted the schoôl crtif'i 

showing the date of birth as 1-9-193 and requested the departmen 

effect the change on 16-6-59, furnishing copy of the certificate. Afth. 
came to know that the date of birth was not corrected in the officèrecOr 

he represented in 1988, 
and followed it up. Thereafter the appliCaflt'1h 

:ome before this Tribunal. 	' 	' 	. 	. . . 	.'..'•'" ' $ 	 ,.4 'a. 	
• 

field: As 
per Railway Establishment Code, when a candidate declar 

IIS 
date of birth he should prodice documentary evideicC such1 

1  

Matriculation certificate or a Municil)al birth certificate. If he is not1a.b 
to produce such an evidence he should be asked to produce anyo 
authenticated documentary evidence to the satisfaction of the appoiflt 
authoritY. Such authenticated docmefltarY evidence could be tlç scho, 
leaving certificate, a Baptismal cerVficate in original or some 

,o.ther re1ab 

document. It is clear from the abo''e that a school certificat can,beIei 

I 
upon as authentic dàcumentar/ tvidence. The respondflt is therçç' 
directed to consider the representation of the applicant and if the 'da 
of birth is found to be supported by documentary evidence as the schb 
certificate the respondCit shall correct his date of birth in the serviCe,reCO 
and thereafter allow him to continue in service till is superflflflüatió ..,, 

per the corrected date of birth. 	
. 	' 	. , . , • 

Md. Sayced Hussain v. 
the Union of India, CAT Madras Bench, O.A. 1075 of 199 

decided on 29.6-1992. 	 . 	._ 

II. CHANGE OF NAME . ,•,::' ': 	
•' " 

i. Procedure for change of 
name.—The name of a Government Se 

vant is entered in the first page of the Service book with reference to,h 

.•.: 	
:..'.' 

'i 

	

. 	

S'•. 

	

• 	 ' 	 .•.. 	 . 
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I 	 CHAPTER 31 

MIcCI?I.T.ANFIHJS SUBJECTS 

I. DATE OF BIRTH AND ITS SUBSEQUENT ALTERATION  

1. Proof of Date of Birth at the time of Initial appoIntntent—A 	 i:- 

didate is required to furnish proof of his Date of Birth by the Christian&r:1 ;  
era at the time of initial appointment to Government service,while declar- 
Ing the same. Normally, the date of birth as entered inthe High 	: 
School/Secondary School/Higher Secondary School bertificateiSacccpted 
as documentary evidence in proof of age. In the absence of schoolcer- 
tificate extract from "birth register" furnished by Municipal authorities 
may be accepted. in the absence of both the above proofs, the candidate 
may declare the month and the year, or at least the yearof birthFromt''Hi 
this his date of birth will be determined as 16th of the month so stated, •?t)" 
or 1st July if only'year is declared. If the person isabIe to declare only..:i 
his age, his date of birth will be determined by deducting the number of 
years representing his age from the date of appointment' 	 I' 

Rules 79. 80, GFR.  

.. 
....i'•%.• .... 

No-ra.—Since the basic proof is School certificate'. other alternativesj:,, 
mentioned above will not be accepted if the School certificate is available.-:- I 
In other words, even if the official is able to produce áuthentid record 
like extract from birth register from the Municipal authorities which hap- j:' 
pens to differ from the date of birth as entered in the School ëettificàtc,",' . 
such proof will hot be accepted. The official should have the date of birth •. 	:- :1 
as entered in the School certificate altered by the EducatipnaIauthOritiC$ '• 

	
:..: 

concerned with reference to the municipal records 
 

	

'k. 	 1  

If the Educational Authorities refuse to alter the date of birth entered 
in the School Certificate, the next remedy is to approach the Court of . 
Law with sufficient proof, for issue of appropriate direction to the l3duca- -: 
tional Authorities. 

 

.1 
2. AlternatIon of Date of Birth subsequently.—OflCe the date of birth •.. 

has been declared by the candidate, accepted by the department and entered 
in the service records, it is not subject to alteration except under the orders.. 
of the Head of Department. 	 • 	. -'-:- 

Under Note 6 to FR 56, (substituted in DP & AR Notification publish- 
ed in the Gazette, dated 15-12-1979), a Government servant may request 1.' 

ihe. Head of Department in writing within five years of, his entry into -' 
Government service, for a change in the date of birli 69 rccoded in his 
Service Book, (i) if it is clearly established that a genuine bóna fide mistake.:' 

............. 

	

..........•..,..,... 	. . ..' 	I 

- 	: 	-- 

- 	. 	
• 

. 	 - - 
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IN '1TI] CENTRAL Al) 	ST1h+ItRITJNAL:: GUWAI]IATI BENCH 

• 	 AT GUWAHATI 
- 

IN THE MATTER OF: 

ORIGINAL APPLICATION NO. 04/2003 

Sri Satish Talukdar 

APPLICANT 

-Vs.- 

Union of India & Ors. 

RESPONDENTS. 

IN THE MATTER OF: 

Written statement flied on behalf of the 

Respondent No. 4. 

I, Sri Munindra Kumar Das,, S/o Late Bimal Kr. Das aged about 41 

years presently working as Manager (Law), Airports Authority of 

India (North Eastern Region) do hereby Solemnly affirm and state as 

follows. 

That a copy of the said application has been duly served upon me. I 

have gone through the same and understood the contents thereof. 

Being the Manager (Legal) of the Airports Authority of India, I am 

competent and have been duly authorised to swear this affidavit on 

behalf of the Respondent No.4. 

That all the averments and submissions made in the Original 

Application are denied by the answering reondent save and except 

those which have been specifically admitted herein and that which 

appears from the records of the case. 
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That prior to contending the averménts made in the Original 

Application the deponent would like to raise Preliminary Objections 

against the maintainability of the Original Application before this 

Hon'ble Tribunal for want of jurisdiction. 

PRELIMINARY OBJECTIONS 

That at the very outset the deponent respectfully begs to state that 

although the applicant was appointed in the - Central Public works 

Department (hereinafter referred to as C.P.W.D.) on 1.7.67, however, 

he was absorbed under the Airport Authority of India with effect 

•  from 1.7.90 vide Director General of C.P.W.D. letter under Memo No. 

45-3-89fEc.X dated 7.5.90. As such, the parent department of the 

•  deponent is no longer then the C.P.W.D. but is infact the Airports 

Authority of India. 

A copy of the verification from the Service Book of the 

applicant, by the Senior Accounts Officer, A.A.I., 

Dibrugarh is annexed herewith and marked as 

ANNEXURE - A 

That it is further respectfully stated that in the Notification dated 

17.12.19998, wherein in exercise of the power conferred by sub-

section (2) of Section 14 of the Administrative Tribunals Act, 1985, 

the Central Govt. has specified the I st  day of Jan. 1999 as the date on 

and from which the provisions of Sub-Section (3) of Section 14 of the 

said Act would apply to certain organisations (Societies/Statutory 

Organisation) owned or controlled by the Govt., the name of the 

• Airports Authority of India does not figure in the list of organisations. 

so mentioned therein. As such, the jurisdiction regarding the Airports 

Authority of India and matters pertaining thereto lies before the 

Hon'ble High Courts and not before the Hon'ble Central 

Administrative Tribunals. Hence, the applicant ought to have 

approached the Hon'ble High Court by way of a Writ petition and not 

this Hon'ble Tribunal, which is not the proper forum for redressal of 

his grievances. The Original Application so filed by the applicant is 

therefore liable to be rejected at the threshold for want of jurisdiction. 
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I. 

A copy of the Notification dated 17.12.1998 so published 

in the Gazette of India is annexed herewith and marked as 

ANNTXURE —B. 

13 
	

That the deponent therefore respectfully states that the applicant is 

trying to mislead this Hon'ble Tribunal by stating that he working as 

Senior Assistant in the Office of the Respondent No.4 on deputation 

basis. The deponent categorically states that the applicant has been 

absorbed under the Airports Authority of India and as such his 

grievances if any, ought to be addressed to the competent authority 

under the Airports Authority of India and not to the authorities of the 

Central Public Works Department. This is therefore a fit case, where 

Your Lordships may deem it fit and proper not to adjudicate upon the 

matter on merits and further direct the Applicant to approach the 

proper forum for redressal of his grievances, if any. 

PARA-WISE WRItTEN STATEMENT 
M. 

That with regard to the statement made in paragraph 1 of the 

Application the deponent has no comments to offer. 

That the deponent categorically denies the statement made in 

paragraph 2 of the Original Application and reiterates the statements 

made in paragraphs 4, 5 and 6 hereinabove. In view of the fact that the 

applicant has been absorbed under the Airports Authority of India in 

1990 itself, the Parett Department of the Applicant is the Airports 

Authority of India and no longer the C.P.W.D. As such, the 

jurisdiction regarding the subject matter of the Original Application 

does not lie before this Hon'ble Tribunal. 

That with regard to the statement made in paragraph 3, 4.1. and 4.2 the 

deponent has no comments to offer. 

That while denying the statements made in paragraph 4.3 of the 

application the deponent states that since the applicant was recruited 

by the C.P.W.D. and allegedly the original certificate of the applicant 

was not returned to him, the same would have to be verified from the 
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records so available with the C.P.W.D.. Howe'er, it is pertinent to 

mention herein that on 23.4.1991, a Proforma was issued by the 

Executive Engineer, C.P.W.D. to the Airports Authority of India, 

wherein the date of birth of the applicant has been clearly recorded as 

30.06.1944 (as recorded in his Service Book). The Respondent 

No.4/Airports Authority of India is not in a position to make any 

cha'nge in the date of birth as has been recorded by the C.P.W.D. in 

1967) 

A copy, of the said Proforma issued by the Executive' 

Engineer, C.P.W.D. on 23.4.91 is annexed herewith and 

marked as ANNEXURE - C. 

11. 	That while denying the statements made in paragraph 4.4. of the 

Original application, the deponent puts the applicant to the strictest 

proof thereof. A bare perusal of the certificate so issued by the 

Headmaster of the Airport Kanoi L.P. School (Annexure I to the O.A.) 

reveals that whereas the said certificate was issued in the year 1999, 

the applicant had passed out from the said School in the year 1965. 

The deponent humbly states that it is difficult to come to the 

, conclüsioñ that after 34 years of having left the said School, the 

authorities concerned had maintained meticulous records with regard 

to the date of birth of the applicaiit. Furthermore, since the Affidavit 

sworn before the Judicial Magistrate, Dibrugarh (Annexure —2 of the 

O.A.) was based on the aforesaid certificate so issued by the 

Headmaster of the Airport Kanoi L.P. School, the legality and validity 

of the same is subject to the scrutiny of this Hon'bie Tribunal. 

12 	That with regard to the statements made in paragraph 4.5,4.6, 4.7, 4.8 

and 4.9 of the O.A., the deponent reiterates the statements/averments 

made hereinabove and further states that the date of birth as recorded 

in the Service Book of the of the applicant must have been recorded on 

the basis of documentary evidence produced by the Applicant at the 

time of joining in service. It is further stated that the Govt. of India has 

laid down certain Guidelines with regard to 'change of date of birth' 

which are as follows: 



An employee makes a request in this regard within 5 years of his 

entry into Govt. service. 

It is clearly established that a genuine bonafide mistake had 

occurred 

and 

The date of birth so altered would not make him ineligible to 

appear in any School or University or UPSC examination in which 

he had appeared, or for entry into Government service on the date 

on which he first appeared at such examination or on the date of 

entry into Government service. 

In the instant case, none of the aforesaid Guidelines/details have been 

met with and the applicant has approached this Hon'ble Tribunal at the 

fag end of his career to gain some undue benefits. As such,' this 

Hon'ble Tribunal may be pleased to reject the application. 

13. 	That the deponent respectfully states that none of the grounds averted 

in the' O.A. are goodlvalid grounds and the applicant has not beenable 

to make out any case for claiming any relief from this Hon'ble 

Tribunal. Under the facts and circumstances as have been narrated 

above, it is humbly submitted that the instant application is devoid of 

any merit and the same is liable to be dismissed at the threshold. 

Verification ........ 
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YERI FICATION 

I, Shri Munindra Kumar Das, S/o Late Bimal Kuniar Das, aged about 41 

years, at present working as Manager (Law), airport Authority of India (North Eastern 

Region) do hereby solemnly affirm and verify that I am the Applicant in the instant 

apiicat ion and conersant with the facts and circumstances of the case. The statements 

made in Paragraphs 1, 2, 3, 4 (partly), 5 (partly), 6, 7, 8, 9, 10 (partly), 11 , 12 and 13 are 

true to my knowledge and the rest are my humble submissions before this Hon'ble 

Tribunal. 

And I sign this Verification on this the o 
IL  

 th day of August, 2003 

DEPONENT 

loft •-- 	: 
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I. 	 -a 	-• 
eLct day of January, 	19 	as the date on V anfI Eom whLnh rJi. V 	V 	

• 	 V.4 'V 	ruvjijou 	of 	
ub.-eectjon (3) of eectjon14.of thn nai4 Ar?t 

•! 
to 	the 	orgoinixationn smentionovd bp,JOW 1 	hvaing 	that 

and et*tutorv organinpation4owngpd or cnntroll,,I lay th 

V 	
V'' 

	

a4_ 	a 	
V 



Tnntjtute 	of 	Hotel 	goo 
Catering T.chnolog Regjnt?red 	under 

and Appli.d Uutritlon, •rsocietten Reg 
Vocr 	Sawarkar 	Marg,' Darfar 

4tration 	Act, 	1060 

Mumbnj-409023 

Inatitute 	of 	Hotel 	Mana g ,?meot . 
"Catering Technology 	end 	App1ipd 

'Regiritereci 	under 

Nntrit 	0, SocIptj 	lngin- 

CIT Campu 	Tharama,,j 	P0, 
tration 	Act, 	1860 

16. 	Initjtutc,0f 	110te, 	Meng 
CaterjflgiT.h11010 	and 	AppJjpqj 	

-• 

Regi.r,.d 	under 

NutH l;jon  Socjptjn 	ftgin- 
P- 	f 	 - TaritoJ ,1 	Io,sd 

traijon 	Act:, 	1116 () 

Clcutt.,i7o088 	 - 

/ 	
- 

	

1 HE GAJ.E I It ( ,i IN)IA tiXi flAt)tWINARY 	 I'AI II-Sic. 	)I - :- 

Covctuneut 	,iud 	rnaktn 	thr 	IoJ1nwng 	,iinndranntn 	in 	1% 

nott.ic.atjon 	of 	the Covprnmpnt of India in 	t lip Minintry 	of 

PnrnotnqL, Public, Grinvanc..a and Piniosi(D.iparrmv.n of 

Pe l5onnnt 1 end.T.rnining) numh,'r C.S.R.730(P.), dati,d thn 2nd May, 

1986, name1y:', 

in the 3chedile to tho ajd notifjcetjon,,aftnr nerinl 
,.•• 	 , 	 r 

numbor 9, and the Qutrieg retating thereto, thoo,jollowing nnrinl 

numbera and entrieg ehal 1 be added, namely:- 

SI. 	ttame of thqi corporetion/ocjeti/ 	 - SIstiin - 
No. 	other uthorty 

• 	 -• --•, 	- 	
' 	; ,1 	, 	•. 	•• 	• 	I 

"10. Natjonaj •Cc,ji for ItnøJ 	 :Re8iflt:r 0 .t iindør 
Mannernent 4 oncJ'catcrjg Terhnoloy, 	 Socintien Rngin- 
Library Avenue, Pu,a, 	 trntioti Aet:, 1860 
New Delhi-I 10012. 

11. lnrtjtutp of Hotel Management, 	 RegiRtered under 
Cat:ring and t4utrjtioci, • 	 • 	 Soc,iøtina RegiM 
Library Avenue, ,Pu*, 	 tration Art,.1860 
New Deljij-110012 

* 	 • 	 ' 	'li 



UutL -ition, 	 tration Act, 11160 
P0 Alto Porvori, Brdn, 
Go-40352i. 

16. ttjtute of hotel MnnnfQmPnt, 
CterLng Technology anti App1id 
Nutrition, 
SJ Polytechnic Campu8, 
Banelor ,- 56000I. 

•17. :Tnntitute of hotel Management 1  
Catring and NuttLtio, 
Snctor-G, AlLganj, 
Lunknow-226020. 

LB. Iuetjtutn of hotel Kanagement. 
Cetering Technology and Applied 

• 	Nutrition, 
Row ','iDCo10ny, Vdvsna*r, 

• Hyderobad-500007. 

Institute of Hotel Manogc.rnpnt, 
Catering and Nutrition, 
covernmontpoiy Compound, Ambwadj, 

••• 

Institute of Hotel 
Catering Technology and Applied 

Nager, Bh1aban,,.,r-7.j)004 

Tfl5titiiteof Hotel Planagetnent, 
Catering Technology ani Appl.d 
Nt, t r i t i on, 

iknrRonci, Jaipur-302016 

22HTnet:jtut o  of Hotel Han*g,ment 
Caterin8TechflI,logy and App1kd 
Nut r  i t ion, 

1109 Qrta, Near Acadamy of Adn., 
: -flh;opaj-.4016 

23. Xnrtitjte of Hotel Manege,ent, 
C;ltoring Technology ant Apphi,,d 
Nutrl t Ion, 

Nirtz Park, BouIueyatd Road. 
riflag,r1,90001 

Regiatereij under 
Soci'ntinn Rgin-
trati n Act, t860 

4 	• 

' 	'Regiii ered under 
o...:..... 

trntilr Act, 11160 

Regie te red undnr 
neieti en Hegi a-

traitton Art, 1860 

Regiet red unr 
Soctnt!inn Rngn-

tr.tIon Act, 1860 

Regleternd under 
Societten R.egie- 

tration Act, 1060 

Registered undor 
Soietiea Regir-

tration Act, 106() 

Regi.tereil under 
Socierrn Rngie-

trtion Act, 1860 

RI!glntc?red under 
Societies Usg1.-
tratjon Act, 1I160 
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26. 1 11f;ttute o f Uotel lniomnt, 	 Rpprivtrpd ntuir 

Coteririg Technology stAd Appi.ird 	 Societinn Pngin 
Hutritio, 	 trntion Act, 1860 
AXOC iiui1.dn6, C.S. Ross.t, 
(AflC Stop.,), Rhnn8R8rh, 	 • 	•:. •', 
Guw.batj-781,005. 	 .. , 

25.. l:Iutitute of iIoti Menog4m.,st, 	 1gntstrr'd uiidr 
,Catnriig,Tt1i1o. and Applied 	 . 	$ncintinr 1"l" 
sutcition,. 	 tration Art, 10(1) 
khrnpatti CoLony, 

0 PP 	ir(j Dnbo Mandir. 
Gwa1joc'474002 

26.1n,ttt oHoteI 	n'ment. 	 RegiBtered tindnr 
Cnterin8 T.hnology and A1ili.d 	1ôriPtRI RRgiF 	 t. 
Nutrition, 	 trntion Act,, 1860 
C.V. Raj.* Road, Koval.m PO 
Thiruvif)anatl,apuro_695527 	 s, 

27.Intitute .o( ilt.pl Min'igrment, 	 R,ghtnrn,I uI)slQr 
Catering and NUtrjljO,) 	 Snrjetjnn Ragi 

• 	 Sector-32A, 	 tration Art, I136() 
C1uc1j3rh-160047 	 . 

28.infltitute Of flotel HlIflng4m..nt. 	 Rgittrrc.d ,i,islvr 
Cst,ring Tcpchnolo8y and Appti.d 	 Socssstinn Rgh 
N1*titonb 	

- iratin Act, 11360 
Guru Nanak.Dr,y CoLLr, 

• 	Hai- doc1,a1n i Road, 
Gurdmspur.-143521 

 
Of 	IlOtfl 	Mgc.msnt, RPgP%terd 	,,nclnr 

Gn I: 	r i. ng 	To c tino I ngy 	flfl(I 	A pp 1 i rc I ni I 	P C. -  
•Nutrjtnn, 

trntio,i 	Art, 	1(I60 
ShimI.-L7 1012. 

 1titiit. 	ol 	ItotøI 	?'lsnngcmf.nt, Rrgintnrd 	it,idc'r 
Cn t: e r i it Ij 	Ti'rl,nology 	antI 	Applir.(I rrct.ir 	Il'gin 
Nutrj tiofl5 trntion 	Art:, 	Ifl(() 

..3tdwtriai Estat,b. 
1tflfl8OOOl. 

 Nutional 	PoI4rr Trahiinp Reginteri'cJ 	ittid'r 
nrptjr.q 	11 PiF) 

tJI'TL 	Conipl4ir, 	Si'ct:or-13, t:r,*t 	ion 	At 	, 	1I60 
P ' 	rid 	t)i cI.( II ' 	i 	- 	) 

 Crntr1 	['ol Isition 	Cotiirui 	iio,rd., Cnnr.I i I it I Pd 	jneIi'r 
Parivi- 	I, 	JUi.iw, 	i'•nt 	A 	t4nenr, thi. 	W r) t r (I rovsn _ 
DI? 1 hi -11 Of) 32. 	 .• 1 ç 	5(1 	Co,i t ro 1 

• 	 - 0 1 	F° 1 1 n I i 	u ) * 
Act, 	1976. 

 I u ci 4,  i 	It 	T rs c t 1 t it t 	r, f 	A ri v nio,,-d  
Stsi'lv, 	IiIssi,-17)flc, Sos',t 	1t? 

I 	ri I 	1 • , i 	Art 	I 	11(1) 



• 	 -. 	
- 	 - 	 A -1 	 - 

- 

VL4

LO  

tI-" 3(1)1 	
q: 	ttflt 	

9 

	

-----.-------•----•------.---.-• 	
. 

2 	 - 	- 

34. 	170 
 u tr rn 
Vity1.acn San.iithafl 	

ltegi  

113, L 	tvtion' 	ftL'ea. 	
SciVtC') .flifl 

St1i1t Jet $ngh Mi.rj, 	
trati° 	t 4  1860 

N'r DoUii11OOl6 	
I 

unc3 
3•. 	'od'n Vkdy.1ay3 oit 	- . 	- 	

Registe4 	r 

A39, %alIQah Colany, 	
Soc't1eø 

	

( 	

'toW DuIhi1.1O048. 	 i tration Act, 1B0 

I 	 I 
1 in ConciI of 4edicc1 	ereh, 	 Regi5 	f4I1 UZtIIP( 	V' 

	

J 	 'AnarL 	 SOCIet QC RaLl 

40w Dglh3110029. 	 t& 	 J860 

Film and Teletinion Institut 	
0 giitered U1"IPr 

o 	India, 	 - 	.-.- 	
g0ic)I:ils RpiI5 

!,Levi Cn1tee Road, 	 trot LOTS Act, lRfi() 

Pno-4 11 004 . 

3L 	I 	t3L 	Ray Pilu ,iind  
3o,,iq't:fV; fli,1 

M. 	yipe1t 1tuft, PD rnnehar'aynr, 	 Prai' 	Pr, 
o  

.CaLcuttu700094. 	 IU6 . 
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I 	 F No H.] I01717194-Ar('/ J1I)j 

S. M. sJ1A1UAR, Undr Sec) 

Prtncipal nut'iT1icition was published vide nu'nber 
i.3u(1), dated tho 2n4 )iAy, 19fi6 osd aubat,ciUOtltlY afl1tfl(]ftd 

tI) C S.R.1172(E), dated the 31t October, 1986, 

(2) C.S.R.84( 	dated the 6th February, 1981, E)-,  
C.S.R.409(E), datedthe 20th April, 1987, 

;(4) 	.3.R.42(E), 	tinted thi 11th Jtly, 1995, 

U 

w.4 Fbihid by Ue Cocir.,lki c(bScaii Ddbj 1!CO$4 —1 99. all  

I 
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/ 

o. LI-i lOt 7/7/94--AT( VoL.111) 
(ovensx1esst of India 

of L'ez'sonnel , L'uI,l Ic Un i evnncen and Penionn 
Department of Personnel & Trtiising 

(AT I)ivisjozs) \ 

Hew Delhi 
the 28th Decerohr, 1998 

OFFICE MFMORAUDUM 
	

3 0 ULL Ij4j 

Subjeci- Jurisdiction of Central Administrnt lye Tril,unnl 
for ofl-Goveriswent/Autonomous Bodies-Regarding. 

The undersigned Is directed to enclose t*erewitls 
thkslDeparttaen('Hotjfjcatjon C.S.R. 	No.748(E) pitliuiatieti 
inthe Gazetteof India (Extraordinary) on 17.12.98 on the 
above subj ccl and to request lisa I the organ I sat Ions ;suler 
the idwknistrat1ve control of your Ministry/Departrncrst 
tiuring on the said notification who have been brougtil' 
under the Jurisdiction of Central AdmInistratIve 
may ho Informed aecordirtglv. 

(S.f*. Saiinrlar) 
Under Secretary to the Govt. of India 

	

Tel. ?4o. 3017338 	 :1 

To, 	 " 

14 	The 	Secretary, 	Ministry 	of 	IIuman 	Iteaource 
Dnvolopment, Department of Edneotion, ShsntrI 
Ithawan, New Delhi iii respect of Indian Institute of 
Advanced Study,SlkLmla, Kendriya Yidyalaya Snngathisn, 
an.d l liai vodaya Vtdyaaiaya Samiti(Five Copies). 

The 	Secretary, 	Ministry 	of 	Information 	& 
Uroadcasting,Transport l3tsawan,.Hew Dcliii in respect 
of 	Film & Tclevjson 	Institute of India, Psino rsiul 
Sa(yajii Ray Filo, & Teleyision 	Institute, Cnleizttis 
(Three Copies). 

The Secretary, 	Ministry of Power Shostri 	L3ltnav, 
N ew DoU( 	in respect 	of National PowerTrtsiniiig 
institute, Faridahad (Two Copies). 

• 4. 	The 	Socrtnry,  , MinIstry of Env I roisvient orni Furs In 
r y av an' ant Ills aw art , C. U .0 	Comp I cx , l.tsd is I 	Ito iid , H OW 

liclisi 	in 	respect 	of 	Centre I 	I'oI lint ion 	Cusit ml 
7. 	,/ tioard, New Delhi (Two Copies). 

The 	Secretary, 	Ministry 	of 	Jfealth 	ansi 	Fttni Iy 
Wel fare 	Ni rrnass 	flisawnis , Hew 	1)elh 	its 	resper I of 
I nd I an 	Course 1 1 o I Med I : n I It t's v is mcli 	wDe I Is 1 ( Two 
Copies). 

The 	Secretary, 	1)epnrtment of 	Tosirisin, 	'L'rassf;iJort 
Illinwan, New 	ITh[lI 	in 	respect of Hat ioisal (oiijsci I 
for hotel Mnnngeuvesit & Cit t'cr log 	Terlino logy 'sisti 20 
otuscrs Insti tute,: (Twent 	Iwrs (opirs). 
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Designation 

Father& nme,/' usl:3U1d ' j nar 40 in 
Case of female  

J,lother Sic 	3tj1 

:iite of hirti 

6, Cdicationçi1 	i:'ct on 
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• ANNEXJJRECc 

'1 

- Jki4 

cttt J-r 

!___. P ' 	N A 

o 

:- 

(b)4echxiicai/Pro 	s 1oJ  
Po2 	aezt P 	Id0't3 - 1 	ddss 	._ 
iiact 	hoig 3 f -  

916 Persoa1 marks of 	xitificaiion:-(j) ( 
), 

?..- P3t€:'ofppo.tn€rmnt 	in  
t 	Date of appointment in pront 

ThGthqr permanent /Tempoidry 	z -  "±fpemanont ,date of confjrmat1on:_'-' 

.ate of confirmation in the present post:- 
4 	4 

Substantive po 	held if any and date:- 	NJ 
Date of retirement on '3Uperannuatjon: 

of pay in the present post:-  UD-C-tv-10kc) 
,, E.sc.pay/peroont,i1 p.ay of 	pccia1 

 if paydwn 	azy with nate  
api.pay as on 01/7/90 ini1uding 

if any 

.:tat.e.of next increment 	
:- 	 - 

L.Pcr,tod of cxbra-ordiniry luave 
ung 	1.1.90 to 30.6.90 	ihich 

w)4 not ootrnt for purposc- 	of 
e 1ncemerit 	it any.  

Certified 	nt te 	bov 	particu1rs hv 	been ve.r.if brn the sorvic 	records of th.: of fica1 and found to b in crei: 

IXEJflV 	P$GINE 
Signa 	'?jfp! 	1of oE[ic" 
s';ith 

kqA 

&riified i 

IC 

• 	- .--• --- --• 	--,•--•-. 

0 
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GUWAHATiBNGII. 

• in thrnatteiof 

O.A No. 04  of'2003 

;Shri SatishTa1ukdsr ,  

• Union of -india & Ore..: 

And 

InthRrnatterof; 

Rejoinder 	submitted 	by- 	the 

applicant 	against 	the - writtew,; 

statement 	submitted 	by  

Respondent No.4. 

That the applicant above-namedrnost 'tvumblyand, 

- respectfullybegsto submitas follows:.: 

• 'L That theapplicant categorically denies the averments 

made under preliminary.. objections in: para 4,5'and6 

the written statement save and except those whichhave 

been specifically admitted herein and that which-

appears from the records.. 

The applicant further submits that the actual 

cause of • action in the instant case arose while the 

applicant was in his .parentdepartment i.e..- the C..P.WD-. 

and the instant application alsO- • in against-the.' 

original wrong ction of the C.P:W;Donlywhich -was- 



11 

/ 

!commu n ica ted to '-t he'aplltatby theiipugne'& 4etter- : 

dated• employer  

Al rports 'Authrl'ty of 'India andth' ±stake 

birth as recorded by ,  -theCP..W.D wilihve to'be 

corrected by 'the. C.P..W.Donly As:such this.'appI4catior1,S, 

is well within the jurisdiction of the Hon'b1e Centrai 

Administrative Tribunal. 	 . 

2'.That in reply to the statements made"in para8 and 10 

• of the written statement.;  the applicant begs to" 

•:' reiterate as stated in para I herein. above 'arid further' 

begs to submit that the' 

.''the Service Book"of 'theapplicant at the timeof' 

• 	joining 'on' the basisof' which-'the Executive'.. En'qtneer'' 

'C.PWD issued' the z Prof orma da 

• by' the 'respondent mentionin the' "date obrth  .f "t•fr':" 

applicant w:rongly'as-  30.06. 1944 insteà'd.of 0 	1'949'. 

3: That the applicant categorically denies:  the'contenti'ons'' 

'made in para 11 and :12 of the written s'taternent 'an&' 

most humbly submits that the certifica'te  of' the ge 

proof in question was submitted in original to'  the.: 

respondents in 1967 itself at the time of initia1' 

joining of the applicant ;  which' the responderitsdidno't 

:return to the applicant. In the certificate aforesaid1 ... 

it was clearly mentioned that the date of birth of'"the'... 

'applicant is 3006A949 but 'the' respondents wronly', 

' recorded the' date of birth as 3006'. 1944 without 

thorough' the said ' certif icate and such "recording"wa's'; 



j 

• ' •not based orrdocumentsand 

.the respondsn•ts-are not' tenable.. 

.nstant case the issue is'fuUy consistent - wiythe: 

ftguidelines laid down b y the Govornment ofindia in'tftts : 

matter asquoted underserial no.. (b)in'para 12of t:he: 

I written statement and as such it is a fitcase fcr the 

Hon'ble Tribunal to interfere wit, directinc the 

respondents to correct the bonafide mistake since it is 

the settled position of,  law that there is no time limit' 

for correction of bonafide mistake; 

4..-fhat the: applicant categoricaiiy denies the'statements: 

ti made in pars 13 of the written statement andHfurthei: 

- begs to submit thataflL thë 9r0uflds show nTri 

pplication: and the reliefs - prayed- forare' genuine 

bonafide and legitimate.. • • 	• 

SThat under the -facts and cit'cumstancesstated•above:. 

this application deserves tobe allowed with costs 

* 



:-i Srj Satish Talukdar, 'Son of tate'.'Aiona:TaIukdar',. aged'' 

'aboit 53 years, 'presently workin 

office 'o'f 	 rport Authority' o Intha 

'Assam,' 'd 

verify that 'thestatementmade iPararaph 'i to '4are t1ru 

my 'kriowIedge andI: have 'not 'suppressed' 

And I sigrr this verification on'this'the 30 th'day'of ;  ' 
AU9USt g  2003. ' 
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